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T 	 Chohury, Vice-Chairman. 
by 	L 	 -'... Hon'ble 	Mr. 	M P Singh, 
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Dy.Regtsff(\ 	 Admit. Issue notice. Call for the 

records. Returnable on 22.1.2001. 

Lislron 22.1.2001 for further 
orders.  
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427 Q.L 2000 

A1i e  ct 
RN 	PWoi/Qov'4r 

13.3.01 	Written statement has been filedby the 

respondents. The applicant may file rejoinder 

if any within two weeks from to-day. 
List on 28.3.01 for orders. 

Member 	 Vjce-Chajan 

t' 
un 

	

3U 	 28.3.01 	• Written statement, has been filed. ,- 

List for hearing on 17.5.01. 

c.-• 	
Vice-Chairman 

irn 

17.5.2001 	 Part heard. 	Adjourned till 13.6.01 

for further hearing to enable Mr. A. Deb Roy, 

	

cq 	 learned Sr. C.G.S.C. to obtain further instructions\ 

in the matter. 

Member Vice-Charman 

nkm 

13.6.2001 Present: 	Hon'bie Mr Justice 
Trivedi, Vice-Chairman', 

Hori'ble Mr K.K. 	Sharma, 
Administrative Member 

: 	' : 	 ••' 

This case is part heard to the7 

Bench of Honb1e Mr -Justice D.N. 

Chowdhury, Vice-Chairman and H o n ' b i e 

K.K. Sharma, 	Administrative MembeF/ 

Accordingly the case be listed bef-e 

the concerned -Bench on 9.7.di fort 

further hearing. 

Member 	 Vice-Chairman 
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O.A.427/2000 • 	 r 
Notes of the Registry IDate 

Order of the Tribunal 

	

16 .7.2001 	Hearing cone luded • Judgment 

pron:ounced in open court, kept is 8epa' 

/51 ,L-ft L 	 rate sheets. 

4-4 	, / 	 The application is dismissed 

I in terms of the order • No order as to 

Member 	 Vice.Chairman 
bb 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GWJAHATI BENCH IN 
Original Application No.427 of 2000. 

Date of Order : This is the 164tiDay of July, 	2001. 

HON'BLE fiR. JUSTICE D. N. CHOWDHURY, VICE CHAIRMAN. 

HON'BLE MR. K. K. SHARMA, ADMINISTRATIVE MEMBER. 

Sri Ramendra Kumar Dab, 
son or late Rajndra Kumar Dab, 
Sr.Sectlon Suporviser (P19), 
Office of the Chief General Manager, 
N.E.Telecom Circle, B.S.N.L. 
Shillong 	793 001, 

6y Advocate 

- Vs 

The Chief General Manager, O.S.N.L. 
N. E.Telecom Circle 
Shillong, P.O. Shillong - 793 001 
fl eghelaya. 

A pplicant. 

The Chairrnan—CumManaging Diroctor, B.5.N.L. 
Department of Telecom, 20 0  Ashoka Road, 
New Delhi, Sanchar Bhawan, 
New Delhi 	110 001. 

3, Bharat Sanchez' Nigam Ltd. 
Ministry of Coqimunication 
Government of India (B.S.N.L.) 
Sanchar Bhauan, New Delhi, 
20, Ashoka Road, 
New Dil 	110 001. 

4. The Secretary, 
Ministry of Communication 
Department of Telecom 
Government or India 
New Delhi - 110 001, 

5, The Assistant Director. 
Telecom (H.R.0.) ,B.S.N.L. 
Office of the Chief General Manager, 
N.E.Telecom Circle 
Shillong - 793 001. 

6. Sri Sita]. ChandraDas, 
Office Superintendent 
Office of the Chief Genera]. Manager, 
TeleCommunication, B.S.N.L. 
N.E.Circle, Shillong 
P. 0. Shi hang - 793 001 
P'leghalaya 

By Mr.A.Oeb Roy, Sr.C,G.5.C, 

Respondents. 

K.K.5HARMA (ADfVIN.MEfIBER): By  this application under 

Contd,, 2 
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Section 19 of the Administrative Tribunal Act, 1985 the 

applicant has challenged the order lated 20-7-2030 

(Annexure.4) rejecting the applicant's representation 

dated 162-2000 for promotion to GradIV ggainst 1 

poet under B.C.R. Scheme, 

2. 	The applicant joined as Lower Division Clerk in 

the erfice or the Poet Master General, Shillong on 

40.1965. He was promoted to the post ofUpperDivisiori 

Cl*k on 1.7.1974. With effect from 1.9.1974 the North 

East P & I Circle was birurcated into North East Postal 

and North East Telecom Circles. The employees were given 

option and the applicant opted for the Telecom Circles. 

The applicant was promoted to Lower Selection Grads (L.SG.) 

on 5,9.99 and as 8CR (Biennial Cadre Review) on 27.2.93. 

The Respondent No.6, a reserved category candidate, had 

joined as Peon on 1.7.1964 and officiated as LD.C& with 

effect from 8.4.1971. The Respondent No 0 6 was promoted 

to Lower Selection Grade from 6.6.1989. The Department or 

Telecommunication by letter dated 13.12.1995 (placed a 

Annure-V to the O.A.) had reviewed the procedure for 

promotion to the GradIV of TOA (Scale of %.2000-3200/-). 

The applicant claims that the applicant is entitled to 

promotion to Grade It! of Telecom Operation Asstt. (bA) with 

effect from 29.4.1993 which is the date on which the 

Respondent No.6 was promoted to GradIV. The claim is made 

on the basis that Respondent No.6 was 4uoiol' to the 

applicant. The comperative chart given by the applicant 

and 	spo.ndant-Na-,6-is as under :- 

contd. • .3 
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S.C.Das 	7.2.145 8.4. 1 71 

-3- 	
-A 

U.0.C. 	T.0.A. Grade-li Grade-Ill Grade-IV 
G raci a-I 

- ---- 

2.7.'74 9.9. 1 92 9.9. 1 92 21.:2,'93 
(Officia- 
ting ) 
22.2, 75 

(Regular) 

1.,3. 1 82 9.9. 0 92 9.9. 1 92 9.9. 1 92 	29.4. 1 93 
(Roster) (Roster) 

Name 	Date of L.O.C. 
Birth 

R.K.Deb 
	

1 9. , ; 4,1, 1 65 

3 4 	The applicant relies on letter dated 8.9.1999 of the 
DoT 
(p1aced as Annexure-VII in the DA.) ètating that all in.. 

elligiblo officials promoted to the Grade-IV by app1icatiôn 

of reservation of Roster may be reverted and all $e1Lgib1e 

officials be placed in Grada-IV and their pay may be fixed 

notionally. The applicant made representations dated 16,2,2000, 

19.7.2000 and 4,9.2000. As already mentioned that the applicant 

vide latter dated 20.7.2000, was infortued that his claim was 

rejected. The contents of the letter dated 20.7.2000 are 

reproduced below :- 

With reference to your above cited 
representation, I have been directedLto inform 
you that as per DOT/ND letter no.22-6/94 T.II 
dt.17-05-96 9  basic grade in respect of 
LDC/UDC in Circle Office who have opted for 
IQA cadre in accordance with the scheme of 
introducing TOA pattern is TOA the seniority 
in the TOA cadre is to be followed for promo-
tion to Ge-IV.' 

Therefore, your representation could not 
be considereed," 

4. 	The applicant claims that on the basis of the 

decision of Hon'ble Supreme Court dated 10..10-1996 in case 

no.JT1995(7) SC 231- Union of India - vs- !irpal Singh Chau- 
on promption: 

hen etc, the general candidateD regain their seniorityLeven 

though they were promoted later than officials of reserved 

category who got promoted earlier on account of reservation. 

It is submitted that though the applicant was senior to the 

respondent no.6 even in the Grade of L.D.C., U.D.C, he has 

Contd.. 4 
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not been promoted to Grade-sn!. The respondent no.6 has been 

promoted to Grade'.IJ with affEct from 29.4,1 993, It is 

also stated that even in Telecom Operation Assistant (T.Q.A.) 

Grade-I the applicant as well as respondent no.6 were pro-s 
-I 

moed to this GradeLos,  9-9-1992 and in respect of both age 

and senoirity in the cadre of L.O.C., the applicant was 

senior to respondent no.6 in T.O.A. Grade-I on account of 

his joining as L.D.C. before respondent no.6. It is stated 

that the applicant fulfils all the conditions prescribed 

for promotion to Grade-ni against 1L% post in the B.C.R. 

Scheme. The respondent no.6 had been promoted to Grade-sItJ 

even though he has not completed 26 years of serviee. The 

applicant has relied on the Minutes or the 26th Meeting 

or the Regional Joint tonsultative Machinery of the North 

East Telecom Circle heldon 20,12.1999 wherein the follouin.j 

[unites were recorded as under :.. 

"Promotion of Sr.Officials to Grade-ni at par 
with Juniors: 

As per deparLmentaj, guidelines, promotion 
to the cadre to frrada-IV in the pay scale of 
s.6500-200-10500 should be done basing on the 
seniority in the basic cadre and without any 
reservation for SC/STs, 

At CTO Shillong, one junior official hasi 
been promoted to the cadre of Grade-if! without 
taking into consideration of the above factors. 
It is, therefore, urged that senior oPfjiàls 
should be promoted accordingly from the same 
by creating the required numbers of superann-s 
uary posts in order to end the discrimination 
at an early  date. 

The above 'deviation' from the OcT guide'. 
lines has been noted by the administration and 
the GMT Shillong shall be ask ad to look into 
the mttar and rectify the same in case of any 
act of commission or omission," 

The applicant has aJam referred to the Supreme Court Judgments 

i) Union of India & Others. Vs - VirpaJ. Singh Chauhan &'Othex's 

(1995) 6 ScC 6134 9 (11) Ajit Singh Januja & Other.s. - Vs - State 

of Punjab & Others (1996) 33 ATC 239 and (iii) M.G.Badappanavar 

& Others - ls - State of Karn*taka & Others (2001)SCC(L&S)439 

for the ebLIe&fcn that the applicant *44it is senior to the 

Contd. 5 
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respondent No.5. 

5. 	The respondents have filed writtan statement. It 

is stated therein that procedure for promotion to GradeXV 

of T.3.A o  under the 8.C.R. scheme would be TOA and not the 

data of Joining as L1D.C6. The applicant was promoted to 

the bA only in the year of 1992. As per the seniority list 

issued on 22.2.1993 an the conversion of LD.C./U.D.C. to 

the T.U.A. cadre the nane of respondent no.5 appeared at 

a!e no.1 and the name or the applicant appeared at al. no.5. 

This respondent no.5 was senior to the applicant in the cadre 

of T.O.A. and or the basis of hi4 seniority he got promotion 

to redIV on 29.4.1993. Entry in the T.O.A. is guiding factor 

for promotion to Grade4V. 

6. 	We have given our anxious consideratjonto the 

submiasis made by the parties and have gone through the 

materials tiled by the parties. It is not disputed that the 

applicant was senior to respondent no.6 in the cadre of 

L.D.C. However, on consersion of L.D.C./U.O.c. to T.O.A. 

the applicant was placed at el.no.6 while respondent no.6 

was at sl.no.le The seniority list that was issued on 

2221993 9  has not been challenged by the applicant. Thug 

the seniority list still holds good. The respondent no.5 

on account of the benerit of his reservation, got the 

LoueSeeotion Grade with effect from 6.6019e9 9  while us 

the applicant got the Lower Selection Grade on 24.6.1992. 

Even in the Gradation List of Lower Selection Grade respon 

dint no.5 was at al.no.1 while the applicant was at 

el.no.6. The respondent no.6 thus became senior to the 

Contd. ...6 
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applicant in the Lower Selection Grade on account of higher 

seniority. The promotion to Grade IV of TUA, as pr'.i. . r. 

circular dated 13.12.95 is made from TOA Grade lIIi on the 

basis of the seniority in the basic grade. The relevant 

portion of the circalar is as under :-' 

5 R6view of the existing procsdur 
of promotion to Grade-IV (now 
designated as Chief' S•ctin Super.. 
visor) under the BCR Sôheme has been 
under consideration in view of the 
judgement of Principal Bench, New 
Delhi upheld by the Supreme court. 
It has now been decided in•supsr.. 
session of earlier instructions that 
promotion to the said GradIV may be 
given from amongst officials in 
Grade-UI on the basis of their 
seniority in the basic Grade. The 
promotions would be subject to 
fitness detemined by the DPC as 
u su a I • W 

This position was reiterated in the circular dated 17.5.96 

(Annexurs VI to the O.A.) which is reproduced as under $- 

"S.No. Point for clan. 
!iCation 

Clari fication 
by DOT 

2. What would be the 
basic grade in 
respect of the LOc/ 

UDC in Circuli 
offices who have 
opted for IDA cadre 
in accordance with 
the scheme of intro- 
ducing IDA pattern 
in these offices. 

The basic grads in 
these cases would 
be the IDA. The 
seniority in the 
cadre of IDA may be 
followed for promo.. 
tiori to Gr. IV, In 
fact the 8CR scheme 
does not apply to 
LDC/UDC who opted 
out in TOA'e cadre, 
In case there is any 
dojbt regarding 
fixation of eenjorjt 1  
or L1DCs/UDCs the 
matter may be separ-
ateLy referred to 
the Personnel Branch 
(SIN) of the Direct- 

The circular dated 8.909 (Annexure VIII of the 

clarified the rposjtThw that those who were ineligible for 

promotion (viz, who were promoted to Grade-iLl under 8CR scheme) 

were to be reverted and promotions to Grade-lU of TOA were 

to be made from Grade-Ill of TOA, on the basis of seniority 

in IDA. The applicant was not the esniormost in TOA Grade-I. 

contd. ...7 
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Ae the promotion to the GradeIV is based on seniority 

in the Basic Grade of the T.O.A. cadre and as respondent 

no.6 was senior in the T.O.A. cadre as per seniority 

list dated 22-21993, he g3t promotion on account of his 

seniority. 

7. 	The action of the respondeits in promotiog the 

respondent no.6 in his turn cannot be faulted. There is 

no doubt when the applicant gets promotion to GradeIV 

in his own turn, he will rank sinior to the respondent no.6 

as per the ratio of the judgments cited above, on accouflt 

of his being senior to the respondent no.6 in the cadre 

or LOC. Asa the respondents have followed the guidlines 

issued for promotion to the GradIV, the applicant is 

not entitled to any relief in this Original Applicantion. 

Accordingly, the applicantion is dismissed. 

There shall, however, be no order as to costs. 

-4 

Be 

c. 
( 

K.K.SHA cI  ) 
ADIIINISTRRTIUE PPiBER 

( D.N.CHOJDWRY 
 ) 

Vi CE'-CHAI HMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAJJ:GtMAH1.TI BENCH, 

GUWAHAT I 

 

• _-' 

.-y 
\ 
\ 

Sri Ramendra Kurnar Deb, 
sen of late Rajendra Kumar Deb, 
Sre, Sectjen Superviser (Pig) 1  
Office Of the Chief Genera]. Manager, 
N,E..Telec,m Circle, B.S.N• L 
Shillong 793 001 	 ...Applicant 

 

-Vexsus 

The Chief General Manager, B.S,N,L., 

SkI 
N. E. Tel ecem Circle, 
Shilleng, P.O. Shilleng 793 001, 
Meghal a, 

The Chairman-Cum-Managing Direct.r,B.S. N. 

L. Department of Telec.m,20, Ashska Rad, 

New Delhi, Canchar Bhawan, New-Delhi.. 

110 001. 

Bharat Sancharniçjam Ltd. 
Ministry of Cqnmuj cat ion 
Government of India (B.S.N.L.)Sanchar - 

Bhawan, New DelhI, 20 Ash.ka R.ad, 

New -Delhj.110 001, 

The Secretary, 'ti1 	micA4 
Department of Telecom 
Govt. of India 
New-Delhi 110 001. 

The Assistant Directr, 

Telecom (H.R.D.)B.S.N.L. 
office of the Chief General 
Manager,N. E•  Telecom Circle, 
Shillong 793 001, 

SrI Sital Chandra Das, 
Off ice Superintendent 
Office of the Chief 

General Manager, 
Tele C.rnrnunicati.n, B.S. N.L. 

N. E,Cjrcle, Shjllong 
P.O. Shilleng 793 001, 
Meghalaya 	

. • .Reendents. 

*4 
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Details of &Rlication  

Particulars of the order against which the applicat.ien is made : 

The application is macic against Office Order NO. STB/BCP/CO,'92 

dated 20.7.2000 passed by the Assistant Director, Telecom (Hip), 

Office of the Chief EXPI General Manager, N. E. Telecom Circle j. 

Shillong where by representation dated 16.2.2000 for Promotion 

to Grade.-IV against 10% in the S.C.R. Scheme was rejected. 

( 
aDpy of the said order dated 20.7.2000 is 

annexed hereto and marked as Annexure..I ) 

Jurisdiction of the Tribunal * 

That the applicant declares that the subj ect matter of the 

order against which he wants redressal is within the Jur.Lsdic-' 

tiori of this Tribunal. 

LimItation : 

The applicant further declares that the application is within 

the limitation period prescribed in Section 21 of the 

JministratiUS Tribunal act, 1985. 

Facts of the Ca so : 

(a) That the applicant was appointed as Lower Division clerk 

( L.D.C.) in the Office of the Postmaster General, 

Shillong on 4.1.65 by Memø No. STF 433/LD/II dated 

3.3.65 and was quasi permanent with effect from 4.1 • 68 

and confirmed on 23.2.70 and was promoted to the Pst of 

Upper Division Clerk (Of ficiating) on 1.7.74 vide Memo 

dated 1.7.74 and joined as upper Division Clerk on 

2.7.74. 	 •. 3 

J 

ri 
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(b) 

—r- 

-- 	

'' 

c 

\ I 
• \f - 

That the N. E. P & T cLrcle was bifurcated into the N. E. 

P0sta]. and N. E. ¶Lleco circles and the resultant division 

of the erstwhile office of the P.M.G. into the Offices 

of the P.M.G., N. E. circle and the G. M. Tlecommunica... 

tiens, N. E. circle which took effect on 1.9.74 and the 

Staff of the cQmp.site office of the P.M.G. as on 1.9.74 

borne on such cadre of establi shment as are common between 

the two new .ffices and as have been in the service on 

31.12.74 the last date for exercise of option were 

allocated between the two offices, having due regard to 

their Seniority and option if any and the applicant opted 

for N. E. Telecom circle. 

That the applicant was promoted as Lower Selection Grade 
Grade-Ill 

( L.S.G. ) on 5.9.89/and as B.C.R. ( 9yenial Cadre 

Ieview ) on 27.2.93. 

That the applicant begs to state that as per gradation 

list of the PostMaster General (Aesnm circle) (rrccted 

upt. 1.7.71 ) the petitioner was appointed as L,D.C. on 

4.1.65 and the respondent N.. 6 was appointed as Peon on 

1.7,1964 and was allowed to officiate as L.D.C. with 

effect from 8.4.71 

pies of the orders dtec1 3.3.65 and 

gradation list dated 1.7.71 ( relevent 

portion ) are annexed hereto and marked 

as AJUicxure-II and III respectively. 

a. 4 
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¶Ihalt the respondent No • 6 Sri Sital Chandra Das was promoted 

as Lower Selection Grade from 6.6 0 1989 as he is a Scheduled 

caste and the applicant was U.D.C. (I/D) and was confirmed on 

1.3.1979 and the respondent Ne. 6 was confirmed on 1 9 1982 

as perdraft Gradation List dated 1.11.89* 

cpy of the relevant portion of draft 

gradation list dated 1.11.89 is annexed 

hereto and marked as AnncxurC-IV. 

That the Department of ¶E1ecommunicaticfl vicle Letter No. 

22-6/94..TE-II dated 13,12.95 hasprescribed procedure for 

Promotion to Grade IV ( Scale of Rs.2000-3200 ) against 1 05/6 

Post to the B.C.R. Scheme and as per that Scheme who have 

completed 26 years of Service on the basis of their Seniority 

in the BasiC Grade. 

py of the said letter dated 13.12.95 is 

annexed hereto and marked as nexure-V. 

That the  applicant  begs to state that as per Letter No. 22-6/ 

94--II dated 17 6 5.96 the basic grade of the T.O.A. 

( Telecom Operation Assistant ) would be L.D.C. end, as such, 

the petitioner being the Senior most in the Cadre and have 

completed more than 26 years and he is entitled to promotion 

When his junior was given prcmGtiOJ$ i.e* 

on and from 29.4.93. 

apy of the said letter dated 17.5.96 is 

annexed hereto and marked as AnnCxure-VI. 

S.' 
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(h) That your petitioner begs to state that the Department of 

T1ecornunjcation v±& lettcr No. 22 -6/94--S...II dated 

8.9.99 made it clear that all inelligib].e of ficials 

promoted to Grade.-IV by application of reservation of 

Roster may be reverted tè with immediate effect and all 

elligible,may be placed in Grade-IV and their pay may be 

fixed notionally. 

py of the said letter dated 8.9.99 is 

annexed hereto and marked as moxure-VII. 

That the applicant made representations to the Respondcnts 

representing his case of deprivation and discremination of 

promotion ( 
to his Junior Cadre ) 

on 16.2.2000, 19.7.2000. 

and 4.9.2000 0  

The applicant got reply of his representation dated 16.2.2K C-

20.7.2000 but his case for promotion to Gr. IV against 100% 

st in B.C.R. Scheme has not been considered duo to wrong 

interpretation of D.0.T./ ND Letter No. 22-6/94 TE dated 

17.5.96. The authority have totally ignored the origirl 

Office Order No. 27-4/87-TE-Il dated 9,9.1992 ( vide Para 

8 (c) and 8 (0) ) 
and subsequent order No. 20011/1/96-Estt( 

dated 30.1.1997 issued by the Govtt. of India, Ministry of 

Dcrsonnel, Public Grievances & Pensions, Dcpartment of 

Personnel & Training, New Delhi, arising out the decision 

of the }n'ble Supreme ODurt dated 10.0.96 in Case No. 

JT 1995(7) SC 231 ( 
Union of India -Vs.- Virpal ' Sincji  

(hauhan etc. in connection with the seniority of 5C/ST 

Officers promoted earlier viea-vis general candidates 

- •.. 6 
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promoted later. 

 

The HOn'blC Supreme Court held : 

" even if a Scheduled Caste / Scheduled Tribe candidate is 

promoted earlier by virtue of rule of reservation / 

roster than his senior general candidate and the senior 

general candidate is promoted later to the said higher 

grade, the general candidate regains his seniority over 

such earlier promoted Scheduled Caste / Scheduled Tribe 

candidate. The earlier promotion of the Scheduled Caste / 

Scheduled Tribe candidate in such a situation does not 

confer upon him Seniority over the general candidate even 

though the general candidate is promoted later to that 

catcgority ( Th.irther refer case NO. (1995) 6 5CC, Pagc 

684 ). 

Copies of the representations dated 

16.2.2000 and 19.7.2000, Letter dated 

9.9.92 and 30.1.97 are annexed hereto and 

marked as wmnoxures -VIII, IX, X and 

respectively. 

That the following comparison of promotion between the 

applicant and Sri sita]. thandra Das, to Gr-IV against 10% 

posts in the B.C.R. Scheme will transpire the flagrant 

discremination of supercessiofl of senior candidate by the 

Junior candidate by the authority. 

.•. 7 
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The Applicant (R.K.Deb) Bat. 	s. C. Daf, Non-Matric(S.C) 
s.s.s. (old.) Sec. 	 Offico Superintendent 

Date of Promotion 	 Date of Promotion 

L.D.C. 4.1.1965 (original 
Po8t ) 

U.D.C. 2.7.1974 

L.S.G. 5.9.1989 

4, BC.R. 27.2,1993 

7.4.71 

1.3.1982 

6. 6. 1989 

Grade-Ill. 9.9.92 

Gradc-IV 	29,4.93 

That the applicant by way of clarification sent letter 

dated 4.9,2000 and the Respondent sent the same for 

clarification on 28.9.2000 just to delay the ].egitimate 

claim of the petitioner. 

Opics of the said letters dated 

4 	and 28.9.2000 are annexed 

hereto and marked as Annexures - XIX 

and Xlii respectively. 

() 	That the applicant begs to state that the anomalies in 

the promotion of senior Officials were discussed between 

the Department and the Staff members and it was decided 

to remedied the grievences as per meeting held on 

20.12.99. 

5. 	Grounds for relief with Lcqal Provisions : 

(a) 	For that the applicant is the senior most employee amongst 

all the Gr. 'C' staff and completed 25 years of service 

and fulfils all the conditions prescribed in the procedure 

for the promotion to Gr.-IV against 10 0% Posts in the 

,, 8 
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B.C.R. Scheme vide Office Order No. 22-6/94-...Ii dated 

13.12.95 but the respondent Ne. 6 has been granted promotion 

to Gr-IV violating the judgement dated 70.92 of the 

Hnble C.A.T. directed that the promotion to 10% posts in 

the Scale of Rs.2000 
- 3200 would have to be based on 

seniority in the basic cadre subj ect to fulfilment of other 

c6nditiOns of the B.C.R. viz, those who are regular employ 

ecs as an 1.1.90 and had completed 26 years of service in 

the basic grade ( including higher grade ). 

The D.O.T. filed an SLP against the said judgement and the 

Hsn'ble Supreme Court vide their order dated 9,9.93 uphe'd 

the j udgemert of C. A. T., Principal Bench, New Delhi, 

(b) 	For that the applicant claims in his several letters of 

representation claiming his case for promotion to Gr,...IV 

against 10% posts in the B.C.R. Scheme but the authàrities 

have not considered h .i6 case even though there is a clear 

directives from Regional Joint consultative Machinery - 

XXVI - Meeting held on 20.12.1999, revie'Jj the old items 

including promotion of Senior Officials to Gr.-IV. The above 

R.J.C.M. / C.O.T. / N.E. Telecom Circle deals with the 

promotion of Senior Officials to Grade-IV at at per with 

pare 10 / 12 99 in Page 10 of the Minutes :- 

' As per departhental guidelines, promotion to the cadre of 

Grade-IV in the Pay Scale of Rs.6500-200-10,500 should be 

done basing on the Seniority in the basic cadre and with-

out any reservation for S.C. / S.T.s. 

.. 9 
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6. 	 : - 
The applicant declares that he made several representation 

dated 16.2.2000, 6/13. 3. 2000, 19.7.2000 and lastly on 

4.9.2000. 

ile replying to 6,  letter dated 16.2.2000 the CAef 

General Manager t s Office Letter No* s'iB/BcP/a/92 dated 

20.7.2000 has only mentioned that basic cadre should be 

T.O., for determining the eligibility for promotion to 

Grade-IV without considering further instructions as regarc1i 

rclarisation of the inadmissible cases Were asked for 

under the same order which seems to have not been revicwed. 

The applicant pointed out in his lateitrepresentation dated 

4.9.2000 the following facts which have never been examined 

inspite of his repeated representations. 

1. The initial gradation list is wrong because ignoring the 

following guidelines. 

The gradation list, Seniority should be determined z 

as follows s- 

i) In cadres to which recruitment is mode through 

examination. 

if the examination is competitive, Seniority is 

fixed according to order of merit. 

If the examination is qualifying, sc niority is 

determined according to the position in the waiting 

list. 

0 .. 10 
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U) In cadre to which recruitment Is made by promotion 

If it is on the basis of pure selection, Seniority 

should be fixed according to the order of preference. 

If it is on the basis of Seniority subject to rejectio 

or unfit, Seniority is fixed according to the position 

of official in the cadre from which promoted. 

The date of appointment as L.D.C. of the applicant is 

4.1.1965 through examination as an outside candidate whereas, 

the respondent No. 6 from the Cadre of Group 'D' and was 

appointed as L.D.C. on 7.4.1971. The gradation list, position 

should therefore show applicant' s name above the Respondent No 

6 which has been ignored at all times. 

As already near about 8 (Eight) months from the day the 

applicant submitted his prayer but no suitable reply has been 

given cxcdpting a letter dated 20.7.2000 which shows that the 

concerned authority did not go in depth of the mistake conunitt-

ed in every stage. 

It may bepointed out further that similar irregularities have 

been set right by G.M.T.D. / Shillong and C.T.O.(Shillong on the 

basis of a Settlement reached in R.J.C.M. C Anncxure - 

The reply to my letter dated 4.9.2000 and 20.9.2000 to the 

thief General Manager, by name has been made only on 28.9.2000 

with a simply one line reply that " matter has been referred to 

the Directorate for clarification for which reply is awaited 11 , 

0S. 11 
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7. 	Matters not previously filed or pending withaany other 
Oourt 

- ----- -- 

The applicant further declares that he has not filed any 

other application before any authority cxccpt those 

mentioned in this application. 

8,Reliefht 

The applicat prays that 

The gradation list need to be corrected. 

Gradc-IV promotion should have been made strictly on 

the basis of Seniority without applying Roster 

position. 

Promotion to Grade-IV has not been made deserving 

minimum requirement of condition of 26 years service 

counting from L,D.C. Cadre. Here in this case also 

roster position should not be maintained since the 

applicant has fulfilled the required criteria, his 

case for Gradc-IV - 10% may kindly be considered revie-

wing the entire case history, and the applicant be 

promoted when his Junior, Respondent No. 6 has been 

promoted.. 

90 	Interirn0rdcrrayed_for : - 

The applicant prays that as per decision of the Honble 

Supreme Cbuet Order dated 9.9.93 in SLP filed by D.O.T. 

aginst the order dated 7.7.92 of the Hon'blc C.A.T. / 

New Delhi with a direction that the promotion to 10% posts 

in k*z the Scale of 2000 - 3200 would have to be based on 

Seniority in the basic Cadre subj cct to fulfilment of other 

12 
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conditions of B.C.R. viz, those ho are regular employee 

as on 1-1-90 and had completed 26 .ycars of Service in the 

basic grade ( including higher grade) . This decision has 

duly been issuc-d to all Heads of Ttlecom Circle vicle their 

Letter No , 22-6/94--II dated 13.12.95. 

In view of the above decision the applicant may be allowed 

promotion to Grade-IV as prayed for on the basis of 

Senioritydtiil* tpc.84i 4 

The ?pplication is filed through k3vocate, 

 

w 	? / 

12 0 	List of Enclosures 

1s stated in the Index. 

Verification •09 
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VERI Fl CA T I 0 N 

I, Ramendra Kurnar Deb, Son of Late R3jendra Kurnar Deb, 

aged about ~77 years, working as Sr. Section Supervisor 

(pig.) in 0/0 the thief General Manager, N. E. Telecom d.rcle,& ~ 

shiliong, resident of ,4 77  P.O. Shillong, 

Mcghalaya, do hereby verify that the contents of Paragraphs 

/ ttJ / - 	 are tie to my knowledge and those made in , -r/- 

are my huxnble submissions before this 

Hon'ble Tribunal and that I have not suppressed any material 

fact. 

Date____ 	 W21icant  

Place  

c 
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DElI?fl!ENTOFTELECOMfl!('A'IC,l7'IOXS 

Office of the C/i lef Ge,:c'raf ila,ioger. IV. E. Teleco,,i Circle, 
Sliillong-793 001 	 . 

NoSTI3II3CRJCOI92 	 Dated at Shillong, the 20 July, 2000 

•T iR.k.Deb  

:SSS (pig) Sec 
C. 0. Shil long. 

Sub:- Promotion to Gr-IV against 10%  posts in the BCR scheme. 

Re!:- Your representation dated 16-02-2000. 

With reference to your above cited;esntation/avendirected to inform 
yøu tMt per QT/NP letter ne122/QyTtll t 17Q Qrde in respeGt of 
LDC!UDC in Circle Office who have opted for TOA cadre in accordance with the scheme 
of introducing TOA pattern is TOA.the seniority in the TOA cadre is to b - e followed for -• 	--• 
promotion to 

Therefore,your representation could not be considered, 

H 
/ 	 (S. PA1GIRt) 

,.. 	 Asstt Director Telecom (HRD) 
0/0 the Chief General Manager N.E 

Telecom Circle.Shillong. 

(:\.idcs\2Rcctt'JE_Ct'JF_Ct_2OO(7 dn 

• 	
. 

.. 	
__ 
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OTfl A1 	 iflTN 	- . 	. 
• OFF IOFJ 	T1L PC •i:t 	(iuU 	J.JI qi1teu z ClIU1LOQ 

- 	 -. 

MO NO, STAFF A-133/1AD/I11, 	Dated 	 the -? ..3 105- 

ThJ foiioin 	:ntsi o c. iaLos 1i'.vi.. qualified 
the Zst 1-iel. on 3,S3'i 1 	it 	.vnt to tI1e OaL1rC 

of loe Ji iion Cl 	ir tie oiro or t1l i 	natr General, 
Shiiloi are horey a einted te:ior.xily as nicci in this 
office in tie 3c1e o ur o 1.1O-3-l31-4--1u, jj 175-5-lCO 
plu hiSual allo anees Ir in 	e 	tr iotocl a r Lrt Pit(1i, 

2, 	Thr 	r en to 	rtd t t th ii p ontri nt 
:.ls 	iely. ter.ipoc.ry an ii;.•in to b4:) t 	rl.tr1.r\to. on a 	th 

Qev 

• 3. 	Thi seniority  in t gradation list 	ll 	determined 
occordin to the 1.tost o de:cs on th suij - :et, 

• 4, . 	Th:y will be iqu;id to ur,o th pic5e 	oci taiin * 

50 	Th.y.willLbe oou±red to ps a tAst In the roinai 
aflUa(e within 	rid O. thJ Years o: their a2p0±ntu.nt 

II 	 60 	Quasi perL -n ncf o cnfntin of tbioo o2fic 1s at 
sends l,2&5 will depend on tio'c pstrL, a toet m typ..-
wTltin ot the pTescro 

prs 	thOfficis, 	 i)oJo /no ntri n 

,i'i Ch1.ta Raa 	i)'.i 	 '• .t:i3• 
Sri Raiijndra !'.th 5fl, 

4. SILt G0uT Gop1 	 2,1,l9G. 

	

• 	5 Sri Sari Irest'n Paniat • 	 2C,1.iO&1 
Vr  Sri 	 IUh 	Dow, 

	

• 	. • 	 DI: ector 	Futai Sorvios, 

	

• 	 . 	
Aat Ci:ci', s:iiucn. • 

Copy to:-  
It Th A:P Sectin, Circle Offlee, Chiloy;,IIeaith Certiii-. 

• : . 	cates is uo by the 1oed fox mr transmission • . Of th s a-me to tli:. 'uJj ,, - 	• 	 - 
• 	 2, To 7 officials e]ccx'flc 0r// 

	

• • 	 8to13. P/.rilo ,, O th: if1cipTh concerned, • 	
- 	14, Th-: Office Sepit, 

15, The hst. Sectioi, C.O. Shil1rn 

	

• 	• • • 	IC. Tir' Bu-:1ot Section, C.O, Shilinir • 
1?, Th Dir ocor Of .h'•cLit : Accounts, PcT., Calcutta, 

o 18 to 23, Spro .copi::s, 	 • 	 - 	. 	• 
/ ro I  

- 	 fo: 'cstr -  er Geno7l, 
je 	Cl. c1, Sh 111 	• 

• 

- 	 \ 	\ 



	

- 	
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ot the Postm?.$' 

J;L 	
. 	ssa1T0 	•rLClUdiflg 

• 	- 	: 	•. 	

S 

	

I! / L: •. -s 	

Tne Betued Letter ,• 	

S 

office a Te1eC- 

1 	-- 	- - 	- - 	ucatiofl Accmts. 	 -• - 	 •. S  

- 

- 	 b_Corrected u.pto 1_7-7c/ 

Issued under the authority of the 
p0stister General 

':-..- 	-..- 	- 	 S 	

S 	 S 	

• 

Assen Circle, $1lloflg. 

S 	 . 	

S 	 T 	- 	 '-• 	- 	-. 	:- 
1 	 _-- 

S. 	

. 	
1 	- 	- 	•- 	 . 	

- 	- S 
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NJI. Nothing in the publiCati011 is to be taken as civeying 

any sanction or authoritY or ty be held to supersodQ-

any standing rule oreny 0rdor o:f the 
GoV6r11n]at. 
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-. 

.. 	
D.p.Bhattacr3eo 	 oEB_l5.330B15".*. .': 	•- 

- 	- 	
-V -1  ScJ..e-'S.  

a 	(1- 6-6 7) •. 	... 	. 	
.: -. 	- - 	. 	- 	.. 	• 	- 	

. 	. 	. 	- 	. 	.. :..- 

Sr' J 	 - 	 - 	

- 	one.  

V .. .............. ......... .... 	

-.- -- 

	 -. 

aP..t. 	 - . 	. 	

V. 	 . 	 - 	V. 	 . 	- . 
•... :-'- 	

- 	15-271 
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1 	vacant (2-66) 	 - 	 - - 
Sri D 	Siiomo 	

- 	 P.410/ - 3-1270 - 	
2-66 

-V 	 - 	 - 	

i,410 3-12-70 	- 

V 	- 	-- -VV -  

- • - 	
•- 	 AsSt.SU 	

- p3rmtt-1 5calo 
.335_l5_425 

1. Vacant - 	
- 	- - 

- 	 TempY-1 	 - 	 - - 

ompla 
16 

- 5)ctLac:i3 	 -- 	

'' 	 •-2 	- 

- 	- 	
,_ 	 - 	 - 	- 	

- 	) 	
F I 	• 

-- 	______________ 	-, 	-- -. 	V  V  - - 	. V  - - V   VVV 	 - - 	
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_________ 	
-- 	-4. 	_- r -.----r - 	 - 

__________ 
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. Sri MMwein 	 -5 	 L.C. F23/- 	17-ll-7O 
• 	 I 

al, SVL F .C. NaLh 	 6-3 &9  
-•-------------------------------- .---------•---.---.-.---••-.-- - 

•t, 	can! 	 - 

cant 	 ( 

ILCi 	 - 

Rabrci ra Nath Sen - b/c 	1_3j. 22-12.-64 	 off 	F123/- 	23-12-.7 

Go Gop Srigh 	0/C 	1-1-4 	2-1-05 	/ 	 - 	
- 	 3G-65f. 

• 	 - 	 StenO 	 as Stonorar 

Oxi Racjcnc3.raK.Dob IJA. 1-9-43 41-1-65 	3/ 5-i- 

	

Gilbert Roy 	 VIA 	19-12-3 26-10-51 20-8-70 H 	 ps.125/-. 	16-1--71 

o ,1rarL Siiiiticni ShoO o/C' 	272-4 7-12--66 	3-.9--70 	 1r122/-. 	3-12-73 	 - 

'j. Nripcncira Kr.Deb 	ot 14-3-43 11-1-62 13-9-70  
-I 	•' 	 • 	 • 	 •-

l3idh 	
-- 	- 	- 

J 	. 

. I 	an K.r.Ch nda .-' 0/C - 	1-3-48 16-±2 -66 i3-9-7Q 11 	 I3.122/- 	171270 

ii. El. Rus61 Blah 	 S7 	11-9-23 11-3-52 18-9-70 L.D.C. rs.125/- 	16- 1-71, 

	

Jo1htgxe Ncgp1uh SIT 1-3-43 11-11-66 	- 	 cI22/- 	15-11-70 	 4' 

d S:: D.Baj.,n 	 - s/T 	31-12-42 28-10-61 13-9-70 	 F122/- 	16-1-70 

31, Sr.t tTpenra Nath Das 	S/C 1-1-36 11-10-55 	 ofi'g .UJ - 	 Transfcrre 

	

- 	 under Rule 33 

	

2' 	-' 	 .?1° 	 ofg.U.).C. 

- - 	

27-12-69 	

- 2 
- 	 •-.c- 	

)__ 	- 
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(>, 	 1.' 	- 	 - 	

-S-I 

Sri ant: 	 17-11- C 	 11s122/- 	2-5--71 

SrI 5 G 	 3 2-127 13-9-70 	 - 	 -: 	
t 0 ii-'s 
On 	

031, 

11 

D~ 
, NIX, 

Qy/ 

.'. rL 1tcuarn3n 	ngtt OJG 2 - 5- 37 1b-1--00 	189-?0 2571 
5. 

ç 

SrI eghbaiaux' T]1ap/ 

A. 	b  orz  
oA 
SIT 

1-4-40 30-12--59 	Jf3-o---70- - 

7 
- 2-5-71 

1-iil - 1- G -  . 2-1-71 

,.1. 5j GSwell Pala S/T 24-9-32 22-0-54 P.]22/- 
. SrI DibaJrDutta OPU 1-717 16_i2_ n:' 

. 
-:m119/ 17-12-70 

B.3c(H0) 
Ar 

Eri .ci.R.WIUson 	- 	 . 3/.: 1-3-43 

- 

2-12-C7 - 

i. . . 

Km. Lalnelpul 	. S/T 17-12-49 8-10-63  FsU6/-. - 14-10-70 

1, Sri Anil Chandra Nath S/C 1-1-50 19-1'-63 	- 	 It 	, l-1C'-7O 

j Sri S ital Ch.Das s/c 72'174 	 U 

I 	2. iCii Bonita Flint 	S/T 	15-9-51 1'-11-70 - 

I KhongWIr5 
- 	 - 

i4. K 	flk1io.Choudhury 0/C 1-'3-51 	io-.n-o- 	- 	 . •- P.110/- 
---.5. 	 ..;.--.• 	...... 15— 	5. iL Debotosh Chakravay Q/C C-iL 10-11-70 

J3. Km. Jaamay Dasgupta ' 0/C 19-4-50 11-11-70 

7. Sri Sarai Ch.i3ania 	S/C 2-9-44' 12-11-70 

Sri Ma.hir Kant. 	 0/C 26-1-49 12-.11-70 11oJ- 

I V IO  
\ 	. Kin. Anita Deb 	 0/C 	2--51 9-4-73. 	 5 	

1s.110/- 
- - - 	- 	 .5 - - 	 S 	- 	 - - - 	 - 	 - S -

. 	 S 	 • 	 • 	 -. 	 - - 
JILJ. 	UW 	).Ut 	ii:.s 0/u. 	i-LL--4 	9-4-71 	. S 	 S  •• 	 - 

•H. fls.UO/- 	
. 4' 5-.. 

1: I  5 

Re:ignec1 wef 
12-7-71 

Depute1 to iP3 

(F) Offg. w(if 
8-4-71. 

jJ 

• 	 - 

(e& 



DE 4 1 	' 	cC:uNIcrTToN 	 7 
J!!' 'er' 	O?I2r GNF.L I N?,.CER ".E • TEIECCM CTI1LE, SIt( 	t.4 

o. STfl-1/GL/C0 	 rViLaCl at Sh1loq the 

To, 

All Gr'ip Of fice C.O. Shillong. 

The &cticn prr tff/stt/fleqtt/CR/ 	A&P / 
• 	Pig C.O. Shillong 

O.S. C.O. Shillong. 

Zr iatjonLjrt cf Ntjn C1izettec1 Ftaff of C.O.hil1orig 
• 	as on 1-11-89. 

Two copies of draft crRdation list are sent herewith for 
nirculf)tiovi timongirit the ritijff, Onu copy of thc qqmc may kindly be 
rcturnrd to thin :ctjr , ri dfter (bLiir13r1J singtiatucu o the coc.rned 
staff as a kakka token of their having seen it., Objections, if anui 
received should invariably be sent tothe staff section within one 
month / from the date of i,ssw'of this letter. After oxpairy of one 
month o)jcction, if cany ruceivjr 	not be &ntertaixied. 

4 	 - 	 - 

03 .Chtkrihorty) 
• 	Enclot- As above. 	 Asstt. Diredtor Telecom •(PM) 

• 	 for Chief Gneral Manager N.E .Te1ecom 
41  Circle, Shillong-. 

Copy to:- 

1)sr. PAto coMT/oM(n) (.Q. hi1cng. 

2) PA to AGM(A)/AGM(P)/V0/QA0: C. 0 .Shillong4 
• 	 3) O.S. C.O. Shillong ( to display in the GL in the Notice 

Board, 

Cirile 	ecy AIT\O:u Cl-Ill D IV N.E.CircJe,SH. 

office COpy. 

$pare. 	 •. 

ç 	. 	 for Chief General Manager N.E. 

• 	 Tlecom Circle, Shillong. 



TacbCOm_te of 	Date of DateOf 	lYateof 	cadre.in 	Present Pay jDate of 
in- 

Remarks0 

unity 3irth 	leeglar reg.lar 	confir- 	w[ch 	design now 	1next 
cation entry 	. appoini:L nation 	confir- 	ation drawn crement 

the 	. tment 	 med 	 - 

ldeptt. in the 	 - 
present 

H - cadre. - 	- 	________ 
12 - 7 	8 	9 11  

2 
- ______ ________ 

OE)FICE OF THE CHIEF GENERAL MANA(R N.E. TELECOM CIRCLE,SEIIILCNG 1 . A DRAFT GRADATION LIST OF NON-GAZETED 

- 	 OF NE TELECOM CIRCLE CFPICE AS -ON 1-11-69. 

i-. Name--i: 
No. - qualifi 

- - 	 -- - 

Cl 

st 
re 
ma 

*rfli- - 

06fiCe sdt, pcst - I Pa 	scale Rs 	160C-50-2300-EB-60-2660/- 

3 t-as, FtriC 	O.C. 	23-1131. 1 	Sti H 	 a m 26-6-50 -6-6S 1-367 	- 	)C - 	 2100/-.• . 	Offg.  
as 0.5. 

LSG SencicrE 	posts 	it Pay scale Rs. 

Smti Haiibati Da 	C.C. 	23-11-31 26-6-50 6-6-Cs 	1-3-67 	UDC 	 210C/- 

NatriC. . 

2. Sri. Mdhab Ch. C.C. 	1-11-33 6-8-54 	6-6-9 	1-6-67 	UDC 2000/- 1-.5-50 
3aruj,atriC - 

1-8-34 	2-11-58 6-6-89 	
1-3-71 	UDC 	 - 	1000/- 

* . 

3. Sri i.aserdra- Kr. 

Kar, •3 
LSG (F)PCS_- scde oy:Rs. 14op_c-09-E3QPPZ. 

Si ,C. 	1-2-45 	1-Y-64 	
UUC 

Co 

-: 

-6-90 	LSG(tF) 
ofIg.aS 

- 	 S.S. 

C0NT...!.. 
• • 	•-.-. • ..a 



- 	 . 

• 	
. 

- 	
- - 2- 	 .. 	 - 

1 	- 2 	 3 	 4 	5 - 	6 	 7 	8 	910 	11 	- 	12 

___ 32 Posts.y scale of Rs.. 1200 -3 0-1560-E q-40-2040/- 

1. Shri S.P.3iswas 	 O.C. 	1-3-32. 1-7-51 11-1-65 	5-3-69 	- uDC • 	 2000/- 1-6-90 	Cffg. LSG 

2, Sh• H.G. Lyngdch. 	S.T. 	1-3-32 2c-51 	3 	. 1-3-71 	 1850/- 1-1-9C 	Cffg. LSG 

* 3. Shri Debabrata Kar, 	O.C.1-?9 5-65E 	14-67 . 1-1-73 	.UC 	 1760/- 	 Cffg. LSG 

	

JA 	 . 	 . 	-... 

hrL Kandrapa Kkati 	0.C. 	1-3-35 7-1-55 .7-4-67 	1-9-73 	uDc(ID) 	- 1840/- 1-1-90 

Shri Krishna Karta 	O.C. 	1-3-37 10 -12-0 2-5-68 	1-3-77 	tJEZ 	 1680/- 1-4--9C 	W3rkirig as 

	

- Kaketi, Ylatrlic 	 . 	 . 	 . 	 Cashier, 

€. Shri Raendra Kr, 	. O .C. 1-943 4-i-si 2-7-74 - 1-3-79. 	LW(ID) 	D01- 1-7-co 
/1 	Deb, 	 - 	. 

Shri Gilbert Ro3 	 S.T. . 10-12-32 26-10-51, 26-1C-72 1-7-20 	UDC(ID) 	 1530/- 1-2-90 
- 	. 	- 	- 	- 	 • 	 . 	- 	. 	. 	 . 	 .. 

	

ShrI Syr&i'in oh1iya S.T.1-4-52 - 29-1-73 2-2-7c 1-3-22 	UDC 	 1440/- 1-2-SO 
• 	 3Ii - 	• 	. 	 . 	 P 

5. Mrs.N.Dutta 
 Purkayastha, PtJ(Arts) O.C. 2-3-52. 24- 	5-81) 1-3-02 	UDC 	- 	1410/- 1-11-09 

1 6.j  Shri Negh Bkhadur 	DIC. 1-4-40 	3012-59 §-3-80 1-3-03 	UDC 	 1500/- 1-6-9O  
Thapa, Non-tric 	 . 	• 	 . 	 •-- 	 -. 	. 

11. 	El MohE1rnya 	 o.c. 13-2-56 1-11-76 30-6-81 1-3-2:3 	UTJC 	 1300/- 1-6-90 	- 
Chcuhury, 13A 	 • 	 . 
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Governnit of India 	
* 	 V 

/ 	t• 
 Ministr

y 

Sanchar Bhva, Nw De1hj, 
No .22-6/94 	

Datei, 13-12_95 	
A 

I 	 - 	 - 
To 	

r 

of Te'ecom Cjrc1e • 	etr 	trj 	
MtceRj c  , 

1j Oti of Ajrjstrt. 	Un 

/ 
Sub: 	

Procedure for prcmot10 to 
Cr.I 1/ (sc,, 	P 00 2 00 ) 

-  inst 	
n the 	

hCP 	

/ 
\,

• I1'.  

• 	
Your kind reference Is Invjt 
	:n th tnstrucj 	Contained 

In thj 	EfJ c 1tt 	o.27-4/a7l _fl 
	1 c 	: 

. 	 •ad 
dtd 	

Prornotj5 	
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t G.Ii I 
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FGts rth 
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in 	
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y cat 	fiaj 	efo:e 

th CAT Princ±31 
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New 	
yiijj CA 

C.T vjde 
Its iudement dtd 

7.7o2 drte th,t 

	

PrOTIJQ5 to io posts in th 	
Cf 	

wouLd have 

to b b:.Srd on sno 	y 	

'.Ject t 

of oth 	co 	of 	3c v, 	
ho 'r 

id 	he 	
•3Dr- 	

Vi 	
T:i*_rc;e dtd 9.9,93 

	

at'
th •;'ie+ c 	C. 	

io

grade 

fiie Lc- 	
ev C•T 	In tp p 

COuntr, 	n 	hosr c; 	wc•; 
, 	 J'Jdqm_.. 	

t hed "e 

	

of the e 	tn9 	
of  rrtI0.1 t 

(now 	
s Ch.jec h.;s b€ri Urje-. 

COnS1cea• 	
In vj, c 	tie 	

cf 

Bench Nv 	
ud by 	

Cor ~ it h 	flov 
bec.n dcided 

jr In SUoTSSC: 	
of 	

Istructj 	
tt pornt0 to the 

Grade_TV 	ny h qiv 	from 	°st 
Cffj15 in Grde_I1i 9nth th. 	

Gde The pruotións WOd 

77. 

be subjct 	
dtcrfljnd 

by the 
DPc5 usual. 
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••• 

- 	,• 	 • 

I 	
I 
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/ 	 4 

I 	
r 

or  

All 

 
At 7/ 	

) overnmen 4- is4 '  Tr.r 	
- 

	

/1 	Ministry of Com'nicton 
Dprtmrit of Telecomrnuncitofl 

7/ 	 Sanchr Bhwan, 20 1  Ashoka Road 	 '. 

/ 	 New Delhi-110001, VrV 

No.22-6/94-TE-Il" 	 EntacU 170099, 
To 

All Heads of Telecom Circles. 
Metro Districts, Maintenance rojions,,, 
Projects Circles and rtil:other 	 • 
Administrative Offices.. 

• 	
: 

Sub: Procedure for promotion to Grade IV (sca1e of 
rts.2000-3200.)'against 10 poits1n the BCR Rchemo*. 

Kindly refer to this office letter of even number 
ated 13.12.1995 on the above noted subject vide which 

the revised procedure for prcmotion to Gr8do IV (new 
dstgnated as Chief section Supervisor in the scale of 
Rs.2000-3200) undethe •BQ Scheme has been laid dn in 

• 	pursuance Of: the' judgement of CAT, Principal Bench, New 
• Dlhi and upheld by the Suprem Court in OA No.1455/91. 

Some of the circles have raised certain points for clari-
fication. The sriie are clarified as under: 

S.No. Point for clarification 	Clarification_byDOT -*--- -•- 
• Vt 	 tho date of Al]. the nrornotjons rnad effect for 1flp1@ffi0flt)t10fl 	since the inception of scheme 

of the order contained in 	are to he reviewed & regulated. 
letter No.22-6/94-TEII 	in terms of the order dated 
dated 13,12.1995 laying 	13.1295 nnd 	 Purthr 

wn thG rviet1 procedure, promotion in any case have to 
be made strictly in accordance 

- 	 with the now procedure 
.2)What would be the basic 	The hsiç grade in these cases 
/ grade in respect of the LDC/ 	 The 
/ 	UDC in Circle offices who 	seniority in the cadre of TOA' 

have opted for TOAcadr in may he fot owed for 	awntion  
accordance with thschome 	to GR,IV.n fact the 
of introducing TOA pattern 	schero dos not apply to LDCs/ in these offices, 	• 	DCsLin TOA's cadreLthe matter 

ay be separately rferred to 
the Personnel Branch (STN) of____ 
the Directorate. 

	

- 	 L Who opted out. 
In case there is any doubt recarding 
fixation of seniority of LDCs/UDCs 

A
V 

- 	 / 	 •1 	
(\ 

c 
qO- 	• i') 	'- 	,' 	._- 	 •i' 

	

.;• 	 L 
' S • L. DHAdAN 

, 	 r 	 • DI 	CTOII (T) 

Al  

LI 	 - 



/ 	 GOV. R1''ht1P (IF IflDIA 
/ 

	

	MINI3TAY OF coiu iie 'iT IONS 
£I? /4NT OF TtCOl 

\, 

To 

• 	

' 

v !\1qr t 	I- 
I 
/ 

Siric.har Dib 	 f 
New Delhi, 

(_ 

Dated the 10.5,1996 

Jill Heads of Telecom 	r/t4troDistt lf  '-11 Macis of Mtce. Reions/Project Circles, 
/111 Heads of other Admn. Units, 

It ,  

Sub.: Procedure for promotion to Grade IV in the 
£ t.t&Q.9P:.99. J 	OpO3ts in the BCR Scheme 

Ref.: This office letter No. 22-6/94-TE,I1 dated 
13,12,95 and 17.1 .96 

Sir, 

Reference is invited to this office letter of 
L—ven number dated 13.12.95 nnd l 1 rft rtiori3 irUCC1 	/ F vico letter Of oven nunbcr thfte( 17j,96 On the above L( 

subject and in compliance to the judgement dated 
7,7.92 delivered by Hon'ble Ciü, Principal Bench, 
New Delhi in OA No. 11 4 55/91 and upheld by the Uontble 
Supreme Court vide their ordor dntcI  

	

2, 	Consequent to the above order a demand was 
placed by the staff side in the JC1 to prevent 
reversion of officials, already promoted in Grade IV 
Rs.2000-3200) in the light of this office orders of 

even number dated 13.12,95. The demand of the staff 
side has been consideid by the Telecom Commission and 
it has been decided that- 

The officials alrr.y pnoted in djr. IV of  
l,2000-3200 should not be revertz?d and 
may he allowed to continue in Gr.IV. 

Number of posts required in excess of 1 
of BCR posts be created to the extent to 
avoid reversion of offieial already pro- 

	

- 	mated in Gr. IV posts. 

. . . , . 

- 

/ 
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. 	Nii, 22.6/9.1'i,11 	.I'. 	 : fI' 	()/ 	•. , 	 f\\ 	I, 	I)JItvt! fl,),I)9 i.• •t'tI• 

199  

I 	• 	\\ 	
' 	 i1.4I/J/ 	I 	tI 

. . . 	All I k:iuk u1tfticc, (\I) ; _ 	1'i 	 : 	 • 
: • 	'HO) ; 

tvlClI() IJitt1/ 	 t;ti;— ; 	\:' 	• 	 • 	. 	., 	I 	• 	• 	:. 	' 

H• 	
, 	 , 	

ji'vc\\•• 	 . 	 ,. 

sti , • l'iOCC(J ii ie t u r pro i ll o tl oll to U 1Vig111 . :sS1 U % vosts hi BcR Se1ieiue 	'• 
'H1 	I. 	 ' I  f 

	

. V 	 . I•jii e lll:tS LLLII iiunitiru1 iiiLruUoiis ultj)1uu1()t1u11/ piIlcUi1It[ (u Cr1 IV '( tO 
I_ICR) sstied. 110111 tune, to ,thue, It, bus beeti .obcrsed that soitw of the. 1iitiiicttu.hivc 
bUM lOLl )IL((:d Luntritry to its c()ILlt lii cWLIC of 1IIC'C1rdCI In v1w of (Ins, thelposition 
(LU (IhiCelUelIt k) (Jr, (V hi, view 	' 	(tics 0? bi U ) 	iiotruC.(houn 'ou'ihu M$t,jQt I h 
tel1eruted/chul1cd 

 

as t 'der:  

Schein of 13CR U ud I b% I_ICR (Cr4 IV) 'wus izttwducid in tlieDepurtweut 
Vide N o. 

 

•e.L'4J1d .bt.iv.r 
•- 	111e prouwliun to Cr. IV wus done on he busis of . seniority iii ICR.The issue' I 

	

cIu1kned in tli Court, lii vi1 (lie Judgenicitluf, Prneipnt lleneIii 	1: 
• 	

, r 	

New Delhi upheld by 	 Q lirt, It wn Uk1oI in 1,11 IurRston of 
CnhIiur,hn4trucUons ttiut. 	proniolioti' t' fJr. IV nuty be' givçu [ruin nniongsL. 1i 
ulhcids, in ,Cr III on the 4 buis o their ,  suilority ip (he 5  buieuidte, 
ALLUidUIVJY, tILL Ord r No. 22 G/94.1[Ii di,, I3.l795 Wiit, I'sued, As per 11w 
Qrder (lie (It utituikiti t thuG r,(V wwijto ,buruviuwid nin1tiu ;inncs wni  Lu 

i 	', tepifttts'd u 	tiet CIi'IIIJiideIpctjp ieMrkt(ug the iuiibt1,i ui 0I11un1 	thus 
1, piutnuted sit ILily in 10% of the p 't' iiiud lu Ort1(, 

	

/ 	 ll,pl 5 	 I 

( U!ILq ucot to I he dhJve Ot dcr si UtedU 3. (2.95, SOnIC of Iie OF! iu1s, nit endy 
I 	Pt11d in Cr IV bUMIUC iiic!igib\e nud weic [ucitig iuversnm , It Wil l  

decided by, Order o f oven No. (1utcd 	thtit IIIV$e pruwuted otfienils who 
s 	ii (a reiitkrcd hid i&ble for hiroi\\uy.q,i1 In' (Jr.'. V in j)ursIlce of (he Order J10

- 	
d1tu1 1  fl, 12 95 	Lilly hc I  ~ Y I cC(ej il -1  I"o I ill icveiswu by Ldu(Ing ns, ninny 
5tL ILL 1)01 LR iiiiy t)tJstS US tUj ULted ii tju  [)U SOil to )CI 5011 bnsis 	IL. isi Tu rther 

­cl arili_d I litt tlicsr' tl j ILL 10 UC I ury ,il( S SYOL cs to he I. LtC.jtIte¼ Only, It) UVOId 
ICYClJ)))i O' the ulhcit1s proiiwted'toGc; 1\ by different method Prior to 
13.12.95.' 

 

.1  
Order 27-el/ 8 7- H 

' 

.l I dited 22.10.93 •ah1,wetI the oIhcia1 	restructured cadie 
It) Oj)t br (lie 1 1CR SCO)C of (lie 'td edrviti the slipul;itiyii that they will iiot 
lie cull led Lu Cr. IV uf1thc old ndre.ubsequeii1Iy, It WOS decided vide Oi'der 

r of eve ii No d liLd . 16.0.97 I 1utt. Cr l 	' SL,de shun Id be ul lowed to the s.ii ç 
\YOIkIuig LII h 	ILlitRttIIL(l Ld(ll' 	R L(bciLcflt nlI be tiVL 1 1 to (Lw tnIf in the 

' 	•": 	 ' 	
',, 	 1 

'I 
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I 	
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7 
 I' 	 I 	• 	V 	

. 	
.': 	 . 	.,.. 

% 	 . 	' 	
, L 	• 	 , 	

. . 	. , 	
IeEi(le((,,((I C!(IIC fW)j 	dale their 	Qiddi C Iyc bii 	 V 

./ 	 . . 	I1ii Ilctwfj L us j 	ciiiirity hi U 	ule grid' of. (he old cside, Oider of even .- . 	N, 	2,9.9 ;i I lOWe( L'fCtlL iu! Of 	ip rzi n eiury ))uk to ICCo!11O(ItLU 11W ()llci;tlt in (;i, iv ill CO}J)JjIj]ce o (his t)t!'icoOrder da1dLG,(97, J1 1 fwI 	. • 	d:irifjcd thut Cr, (V w 	to bu 	Y!i ( th 	fftulnhj In tii rctnkttjtetj CndIC * 

	

	 WJii, WWC 

effl:'i0 (tie o(JicH of old cttdLel)luceu in Gr 1.V bccnse of Elicit Seniority III Ifliic cadre, Such CWIt l ) Ufj 5 jOI 'iWjiS'jiOE; Lu be(Irnw by 'the Ord. IV • 	oIIiei:t k UI' (11(1 cuIli C who \\'Cre WOrldn1i ilUi usE SUpCrIIuiiicnny l)OctL:tted to lVOid (Hi ICVLISI(flI Jt J)Urcu1IIlLe 	OrUct  

	

• 	'•i 	' 	• - 	It was .niwitjuIietl in .Or(Icr No. 22.6/94.'I'EiI' d(e" J.3,9 	lhui (Iie'iojj1' 	' rules of rc 5 eI'vaiioll would I11 p!1y to 'J)rhiiiotluiis hi Cr, W. 	'l'he un 	was din lie ii;ed in (heCuui 1. 1 ion' ble CAT' Ahuilti)4td vid I Is J udgeincut' datcd I I .'l .97 in OA No, 23/y, upheld by I !ot'bJe 11 igh Court, Guj,j111 'puced an Oider Il,at 'ReserVation Rustcr will 
hot upply for f)IhlCcInejil fio,n BCft(Gr.n •' Jll) to J% IJCR (

Cr. IV), The tccjsft of (lie CAT nlongwj(h copy of Ihu Comi Ot:der w 	circijJ;iii vidu lIii: u1fle 	wrof oven Nd,' dated 22.8,97,. • 	•  The sniuc was fei(ela(cj vide this oU'ic letter of,cii 	u. duted '19,7.99 	-! 
ct Wiicrj it \y 	ChilJ)llasise(i (0 review l?PC 	Which I'escrvhttiun rQuslcr wti!d • 	have itn itj)plied fur jilaceinent  oII c, iv.. 	"' 	: 	• 	' M 	• ' 	 • 	 - 	

" 	 , 2, 	In ,vie\v of' the Itbuvc Odei' icgardjji  
hill 	 l)hhiiehit to Qr IV, (tie fulluwliig s(ep. 

•. 	
y etakejil 	r'' 	 ' 	

'' 	H': 	• 	:" 	
L' 'a 	• 	 1 	''': 	"'.' (1) :oo;,lji 

lnu'suance of Order No, 27/8711'I' 1;itcd 1G.,97,, lhe äffichil of 
I ccliii Un red cud ic WI uii;Ty promoted Lu C? 1Y bycui upiirtht w Uli o1f1ul • ' 	

I 	•• 	: ul' old cudi c jihicd in Or IV either iahst tii)c luienuj1jd 	cleilled In I 	' !IIIISUIIIICC of Order No, 22-I4.'I'I,lI d 	13.02,97 or throti 'h hipiiI1ji of • 	"•" 	•'Rcsi'va 	Rtoer 	Lur Oid' 	No , 4''jij1 LIt, 	may be  leveited wilh hIflmedj{I(e ef1tt  

'h'n cuiiinly with (lie AhIIue(I:ll(l 	'ldr circulate(I vi 

	

Ile thI'0ffjë kit 	• • No. 22./9d 'J'jj I (U, 7.2U,97, TV\ k PC hilny hO • UdUtud 	'AU 

	

iiIehigIbte oflichik lIo'nutc 	to Cr.IY'h'ñl')i)IjCl(1IJI of Iteern(jun 1oster 
" 	as Ineffi iuncd In tlk u Il'icc Ordrf' vc No, dated I.3.96 !nyhe rcver[d •' ' 

with !iuiicdiatc efic 	l i1i11 OII'Idils 'mi 	be } ucqd hi Or. IV and thur piy lull bL hCdJ 	'iflo 1tIrcq w II 
I U01U,Il' pinovLd by Icviuwed DPC 
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To 

Miss D. Gin, ITS, 
by. 0,  cneraI Maniger (A), 
0/0 The Chief General Manager, 
N.E.Teleconi Circle, 
ShilJong: 793 001 

(4 

Sub: Promolio to Gr4vagai,,s, IO%posj 	
the 16-2-2K 

.s in (lie BCE Selienj 
Dated at Shillong

e  Madam, 

I most humbly solicit your kind order for implementation of DOT's Order regarding my 
Promotion to Gr-

IVagainst 10% posts in the 80? .schepne. 

DOT, New Delhi in his letter No. 22-6/94'i1j datod L --95 vid pnmlll h int 
	which rends as 

fo ll ows; 

It has now been decided in suppression of earlier ifljon that pron]1on to the said Grade-IV may be 
given from a-mongst official in Grade-Ill on the basis of their senioty in the basic Grade". The basic grade is cIarfied in SL2 of DOT'5 letter No. 

22-6/94rrE11 dated 17-5-96 

Your kind attention is also invited 
to (1) pam-2(ii) of DOT'5 No. 22-6/94-1ElJ dt 

8 ..99iid (2) para-2 of D0r5 IcttcrNo226/94EIj(V HI! d . 3r12-99 on the above subjo which are as follows: 
1c- (1) 	

To comply with the Ahnie abad CAT order circulated vide 
this office letter No. 22-6/94TE11 dated 22.8.97, review DPC may be conducted All ineligible officials promed to Gr.IV by applicatio

n  of Reservation Roer as mentioned in this office order of even No. dated 1.3.96 may be reveed with 
nedjate effect. All eligible officials may be placed in Gr-IV and their pay may be fixed notionally. 

(2)"The matter has been consjercd and it hn hen dftd 
VInt C IV fThj whose reversion were 

pro thrg, crption 
of nupemumerary posts vide letter dated 13-2-97 and also who were authorized 

ineligible for Gde-1V promction i accordance with the procedure prescribed vide order dated 13-12-95 may be reveed immediately with pay protection under 
the provision ofFR-31A" 

'joined in this depa,yment 	4.1195 in th ., dro øf LDC nnd completed 26 years of sece on 4-1- 
129 I i,n tF 	irmt official amongst all the Gr- 'C' St aff of this ofJic, 

e promotion to the scale of Rs. 2000-3200, against 10% posta in BCR scheme as has been gien to the ineligible officials may be regular ized by 
reversion or othejse with pay protection or so, and, 

my prayer map he 
considered as per the order in force giving 

rrope(1je effecy 
(Refer pam 2(iii) of DOT No, 22-6/94TJ! dt 

2-97. 

4 	
Under the circumstances above your kind directjo ?l to do away with the anomaly and proper 

promosiN 

 13-  
order on th e 

 basis of my prayer as above will be highly appreciated, 

With kind regards, 

Your5 faithfully, 

(R. K. Deb) 
Sr. Section Superviso r  (PIg) 

0/0 CGMT, N.E.Circle, ShiI1on793001 

/ 
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.- 
The Chief General Manager, 
N.E. Telecom Circle, Shillong-!. 

(For kind personal attention of CGM 
Sub:- 	

to 7rade /Vrevlewlng the case of existing prom 01cc. 

Respected Sir, 

With due respect of I like to bring toyr kind noticp that inpit* of my 
representation 

dated 16.2.2000 and reminder thereon dated 6113.3.2000 (copy enclosed) 

and repeated verbal reminders my claim for promotion to the 10% post in BCR scheme 
has not been given effect till date. 

That Sir, presumebly because of wrong interpretation oft/ic spirit of the 
orders Continuous anomaly jogk plagg av Horvated below :- 

That Sir, the date of appointment In the cadre of LDC of the 
undcrjgned In 4-1.196 and that of Shri S.c, Das in 74.71 (who 

has been promoted to the Gradc lVpc*s-i with effect firm,  22,1.93... 
superseding my claim. 

(ii) 	
That Sir, vide DOT letter No. 27-4187-7'EjJ dated 9.9.92 it is clear 
that the total service in the cadre of LDC/UDCITOA 4vill be 
counted for the purpose of granrin' OTBI' and promoljrj, under 
BR scheme as per tisting nde, which has been ignored while 
granting Grade 

lVpron,otion to Shri S.C. Das depriving my claim 
though I am øblock senior to Shri Das videpara "r" of the above 
letter (copy enclosed). 

That Sir, as per the rule of reservation my junior got promotion 
earlier to me In Grade 111 the Undersigned regained the original 
seniority in grade III on my regular promotion to grade III vis-a-
vis 

to the cadre of TOA. Here in also the claim was not examined 

and injustice done to me at the time of grade lVpromotjon of Shri 

Das (supporting order No. 2001 111196Es1t(j) dated 3011197fm 
Govt. of India , Ministry of Personnel and Public Grievance of 
Pe,ion, Department of Personnel and Training is enclosed) . 	

Con12/- 

YQ  H -; 



/ 

Copy to: 

(2) 	-' 

'iv) 	That Sir, Grade-Ill promotion to Shri Das was considered In 
accordance with poster point which should not have been done in 	\'ç\ accorddncé 

with DoT order No. 22-6194..TEJJ dated 8.9.99( copç"  
enclosed). The said order clearly say that roster point should not 
be applied in case of Grade Ill and IV promotion. In case any 
anomaly done in-eligible official should have been reverted and 
case regular lied, here olsf have been deprtvcaof the c1aim4 

(v,) 

	

	
That Sir, surprising to say that an official need to fuifill the 

following criteria to become illegible to Grade IV promotion 

(a) Must be regular and must complete 26 years counting 
from 

LOC the bajc cadre, Sir, in 
his case, this condition was never 

fulfilled vide DoT/New Delhi letter No. 22-6194-7'EjJ dated 
13. 12.95 (para ii) (copy enclosed). 

Under such a circumstances I fervently request your good self to ia/ce up 
the issue on top priority and my

Promotion order he given with retrospective effect to avoid any further monctaiy Iossfo,. no fault of mine 
I hop Sir, being head of Circle, you will surely desire 

ccrrecg 
implementation of the order, for whi/i act 

of klndncs,c I shall ranajn £'ratefrj to you. 

With best regards, 

Dated at Shullong 	
Y rsfaithfull the 19July20Oo. 

Sr. Section Superv,,o,. fg 
010 the C hief General Manage,. 
N.E. Telecom Circle, S/i/long. 

, 

The Chairman, Telecom Commission, Sarichar /)hawan, New Delhi-] 10001 for kind information and necessa,y action. 
 

Miss D.Gjri, Dy. General Manager (Admn), o/o CGMT, N.E. Circle, Shillong for Jcindper,iona/ andfavourable order. 
el 

I' 
~A 	:T 

(R.K.Deb 
Sr. Section Supervisor ('p/gd 
010 the C/i/cf General Manager 

- r- 
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.. •.'f!!''! 11vt'AlLk He 	s c1 Me tro Tei. ephonc fli. t :ic t. 
' Alia }-(r'.ads? of j t-1aintentnce fljiun, 

';:;. •.,, 	 ..•. i 	,AllHeads of Pject CLrcls, 
Al) HeadsoE other Athnini3trat.v9 Unit', 

t)ttY(inc1uraing Heads of Civi1/C1ecical Circicu)/ 
• 	. . 	

. 	 t. 4;a1l_ .j I 	• • fi 	• 	. •. 	• 	 I  

• Suhject:Y Conversion of clerical staff in the z'thninLt.ra-
•7 . .. tive offices from LDC/UDC 	ttcrn tn  TOi nattorn. 

I-–-------------------------------------------- - — —  - — — — 

There has -been a long penitrj d'innd f rom the 
/sff.'unions for convcrsiori of clr1ca1 	on LDC/UDC 

ttern.in;:ac1njnjstrau.vc offic 	anti metro (13',trjct5 to 
~o' pattern,•as, exi.àtincj in the fiol3 oCficc. On the other 

	

• • . 	/iiand, witl-  thc puoqresstvc increa!e in the ii roncion of 
electronic cxchnog and scr3ppinç of manual locri.juxanJoc 

;s 	 . 	 marn.al 	cchcingci, c 1iru t unlc of TOLcphono I  
i'rtors mvc bQ C 11 rcnderc 	urr1u. 	urhtar, with 

expansion of network in th: y'i: to Cerne, to) ho 
• 'op0ratcr3 would continuc to bc rertJ•rti n kirpltir. In iiing 
..- numbcrs whórcas th3lcricaL staff rccjuird would neU to be 

pmcn, h, 	 bcn tcc3 of  j,.Ofthoutt1jstjon oE th 	ur)lus tc1t.'phon: opertor in the 
tht. 	rn -  scnlc3 of pzy, 	flD to biing- 

4.alowtth othr. mcasurcs, th staff t1hone ratio from 97 
at the end of svcnth plan to 25 per 

thouapd by thc ycar 2000. 
rç 	• 	I 	

., 	I 	a. 	/ 	, 'a 

Pccordingly, it ha bc'n ii cLc)cd to convr the 
cad.rcs in Circle 0fQS.ccA-1otro Districts etc. 

, 	 toT0A cadre 	ivon bcio- 

	

' 	 SI 	 a  Dosiraton 	I Lqc 01. LnL.y 

•, 	,, 	 •• 	
' 	 al'-'.. 

O'jic Cicire 	 It'i 915-1660 

I - 

	

2.i . T0(Gcn.1)Gr.II 	 ruP 	j Sc1e/ 	Rs 1'IO0-73t)O 
a 	

Section Supr-vtior 	 a 

: 	 3. - .T0t(Ccn.)Gr.III 	13CR Sc1e/3r. 	 Rs1600-2G60 
Suction Sujeior 

• 	10 posts of 	 l.2000-320 
• 	: 	• .. 	 !R pOsts 

3 	:r. future, 	T1-com. Circle 0ficc-/I1uLro T1phonc 

	

• 	Dit.ricts anl other ot1c• 	x- . 110C/I.I!)C c.- Jr. 	rr:nL1y 
oxist,- wi.'ll h•iv- on I y T0A 	in th.• 'iL 	 I)Ui 	L1 in 	-El 2 

	

- . 	 bovc.. 
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:''4.( The cdro o rDC/.ioc \.,jll hncs:forth ,.. 	boliu3 with.\ 
fl roc11?r 	c 	c''rv. 	i 	jhie.n 	; 

,to •f'OA caÔrc -  Th'rufoto, thur: :ili bc no r.r:ruit:n.nt to 
thocdroof'LDC/W.JC c1cp 	rnnt1Ly or frinoutsic3. Uowever 
th03e. whoa rny'not Grit for cünv..r:io,i  

•., prcscnt sc31s of py till th.i 	:rcrr.otien/r..tircirunt/ ' 

rcsignat.on etc. 	 ¶ • 	
h, L .,. 	. 	 , 

• 	'15....Thc LDCs/UDC;wi1lb givn option iLh.: to r,nin in 

• 	the LDC/iJDC:cadr.or to' switch ov..r to th ~ n.,w cadres of TOA. 

	

LThoprcsnt incuinbcnt3 will also b' given th: option to 	- 
dacido tho.dtc 1 to switch over wlLhin 	pL-Lod of 3 inonth 

f.from thc..detc.of issue of thz orders. 

• .6.' Thsconversion i• to bc t.nsued by coi:responding inatchin 
cLving nd thoro ihouil ho noetr lihi) i.tio to the 

Government. . 
• 	, 	'•:v 	•, 	. 	 • 

7. 	This 5chrnc will not npply to. the Tcltcon. 
Tc1ccom Accounts !ing in the ficld units, Telecom. Fctor-y 

•stç3.c,::Ctvi1 Circles xcpt th LDC/uDC s ta f f who aru on 
.0PUtat10n frocn'Tciccon. Circles. 

• 	. 	 1 
• 	 'PPY'YAT.T 

t ThcpyoftLDC/UDC, ho cot for TOs cdte rinc who 
• :.- 	t ha'rc'not.comp1etcd 16 yrs .combind srvic will be fixd 

• 	undr -Fl -22',(tritinj it 	' p1rcçmnt in n Pont not, 	. 

........involvincj.hi(jhcr responsIbility). 

• (b): In respect of these LC/2tY, ;ho I vivo coinpic ted 
.,16yei\r.2 of seivLcc •iz providd n (YFTP ord•r u( 1983 
'swill •le cli roct).y placed Liti the 	e Ru.) O - 0t1 

•' 	 .••te 	c3.cctLou I)C(C( 	 :1 Ow 1 	t'nn t L teefl 9t'C 
II 	' cepJ tc3(. 	•'Lhe I. 	 f j,it• ¶jç,t 	 r't,' 

as 
:: . :tru -\tinF this t)rotnotor t' 	t: hnhtr ic;1. 	Lvivulving 

	

, stptton ,  of'htghcr rcspon:;Lbi.lLty. 	 • • 	 •• . 

•'(ci)' In respect of those 	icii1 who htvo connletcd 
• 	 16 years of scrvtce 'end not be;:ti found fit for promotion 

'iIe 	• Lhi r 	fly wi t I t.te 	 *s i;v tt%UlU% i,n th 
No.,,3(a). 	. 

• ' ,Y (d)': Th total ctvicoi;i th cdre of LDC/U1/TOi will 
b coucd for the purpose of qr.inti.ng  or o'rnr nd 

;. 	

.:•..;: -- prornotion undcx: 3CR schmne . 	p.r th rules ap'1Lctbte'to 

: 	

the,.cdrc ;f .TOA. 	• 	• " -'. 	- 	 • 	•• • 

...............
Thosc*LDC/UDCs ho opt to comtiflu in the c•Ddrcs of 

• Nr.jDC/UDC:.will not be cligbLt. for timn bound i,rOmflOt'icin/13CR 
• 	 ;L 

• 	 cherne .., In their Own c!nn1 of pLOflOi iou 	l su, th&y tniy 

'-- \Jnotbe bl'tc gt the promotion 	th Nb 	o 
- 

• 	 • • :. 	os etc.. will st:.md bol_sho on the 'r'snt .micumnbnts 
optirig'to 'the new scheme or 	 vctinç:. 

ecrut trur•nt rulcu In tti cdc ti TOA 

to be introclucd in th: t:t r'L. of fi:•; :/mn -tr (U itrict/ 

othei. off Lc 	will b. tit_ :.'ut : : 	I y. 	C1 l•.- w. m 	in 

• 	of the' 

(g) 	The post of L1Y. will be 	t.. 'i L PO\s In thu 

rtio of 10 	; :tnd P'h' U• 	 I ) b. cn-, 1rt1 In 

the i- itia of 1  

1' 
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•H . 
(i) 	Th mLchj1 	%vjn requjr 	or CflVj-3j()1 will • . . 

to .b• 
provid.d by bc1jz1L,ig th existing LDC 	

• 

	

3:or n Cqu1 	cr of Ut)Cs/TO;s 	
post ,f 

 Circ1 /
.i.i.Officcs/uj 	 t 	suEjCi,)t •. 	 $, • tt, 	SC))emc iny b 	iIirtuccd,i 

... . 4.:. 	Phc1 	 • 	
ng

.  ' 	 I  
Ci). :LLDCS/UDCS recj ted by thu Circle who rç rosenUy 
workingin Tejcorn CivJl Circles will also be 

COVTCd by thj schr{, 	lfowevor, 	hi schc'm will n't •puly t othur .  . :Cjrclu t:uch n Work tLt Astt. Ctc 	 I 

'rho C'rcJ 	OfCjc /H't 	I)IL&(' 'jLq Jill be 
pU )flU fLT 	

tA 
UIUEI%t 

Y• 	
utc, fr 	pLritd f 5 	 iwvor, th will b mrgc with the staff f locQi. 0oj1d intj0 	will be 	 in 

COUrs  

	

TQA(un1,) 	
& III will b 

	

': . ":/soffiCeAI1 	Distrjt cadre for the puo 	f tr3flfor nd promttjons etc. HCWLVCr, 
TO\(C1.) GrQdC-IV will 

• 	 be 	Circ1 c• 
 

71 
)r 'J-,i11111 & IV will be Gr.'c' pot, 

fur FOS\ in Ft'l C in D i ri Ct Wjl 	ilj 	ti,uL icThl.' t• th, 	
Circle c QfCQ for 	ncUor t fuur 1)Ls. 

CC Cr.  10' pntn 1.9 cIy or i
10 iItIprVUi,,t, 	f th .3, r c . 	:L. 'Q puc 1fl w.Lt! bu tthdr 	tlCtcr tliy re  v : lc -3 tQd by the prcnL ineulflbLI3. 

- 	-.. 	 ,..4,.• 	

•t '# (a) I Till such n tinia rcruient rul L s for TO\(Gun1.) - 	 dI,ii,ii1 & IV 	 r 	 LhQ che, I,4 	 pe1th 	tnflg  
G rdeL 	

as pplicb1c L TOi(Go r l _,II,IIi & IV C SS? will )J ft 	
(p) 	Instctth 	issuc by th Dcp1rriL of To) i respect of 	op nd BUR sch ,~!mcsincluLn lnclitig 
savings will be apPlLCblo to th cdr of TO in TLlCOIfl 
Cjrclo Officcs,4ict 	Districts tc, 
(q) 	Th spcCj.il py drawn b 	hu UDC 	t idntifjed 

Pts will not bo countc Lor t) 	1uLpc c. "•..  pay  

	

f ix a tion. In 	there is a (lfl)p in crnslczit, it 
•,PImay bo prtoctcl •s per cxlzttn 	les. . 	 -  

() 	
The UDC3 wi11 rank cr:ü1ock senir to •ll th LDC • 	 on 	

thei- intor_se_serliority will rmin s it is. A 	
Dat.jld intruc5 on3 rcgLdjng fixing ceniority whert (• bothTQA nnd LDC 	p.ttrn cxjt will be inu 	in ue ,çoursc 

(s) 	Th otfic 	wrjn-; I ni h pri tiou 	c like 20% solucir,n rdc D'.'.os, es etc. m:y the C'tjn t cni t., the ni, 	 They wi U. bu fittcd in Lh :;:n 	t'iu Sn tIi.ir 3cI. 	Th.y will be COnsjcic.r,' 	'i 	Eu)ir 
ubJcct 	 pr'ntJ.n 	IrJCr iCI  

	

tc 	
•'. 	C ):itiitj si 	ilc 

I . .1 	
t 

	

\T 	 • 	 - 

1. 
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(71 6  I 	 r 

C 	0 	L 	, 	h 	 • 	- 
0pt'tut;.:',1: 	I s; 

I ) V
h.  ... 	. 	hoixig.vic bd . 	ti 	_flt I cuIbflt 	c)u 	t) 1tt.'rntrit, r'i.gn - tit ri, 1  'th 	tc. 

icbL wh1).. Lfl 1r'tnU fl) thu chLln 

	

t'Tp/dc 	 ex1 ntion £it: :i)r.,t 'ti,i b 4  thu IDC/UDC cdrc will. 1)2 ntIcl ftcr 1992. If scni Lx 1 I1n -1 
tion hs bccn nn(UnLr £ r this 	 thL rinni UJU 

	

.i. bcJ 	 I 	 t lII_J 	l(; 	• 1 L4 	 I  _ 	• 	
L 

	

. •s.ii... t
1

'i 	'',L.1. 	I}j 	L f..:et. 	i:j: in 	t1t tu 	•j I..; ,..)• f•)1 	- 	. . 	. 	.L 	
. 	. 	- •• 	; 	• • 	;:. 	1.1 	 - 	. 	. 	

. As:.thcschc 2. is uniqiic in its1f, 	n'y bo 	ncsd 
ccrttin clrific.-1tj s/ntJtEictji•ns in respupt f 

';SQfliority, promotions ctc. in future t) •ccs.•rnj Jctte curtin 

	

.I;: ' situation, s  which rn.v. irj 	frrn time t"  
. 	t:t 

11. Dctj1cd. intructjons rcJ.r(Ung d1'ynnt of cuu 

	

f.ii::L 	Lcu!f1 	prit.1y. 

17. This isus '  With th c ncurrflc 	t Tt1LLrn. rinricc 
l'clviccvjc; th.:jr U.o. 	27/[•",I/92, t1t:eL1 0-9-1992. 

ri L 1.iCu1 .l.y, 

1:. 	
••. 	• 	 •. . 

r 	
I 	 tt LLx _cL' r Gent '1 

Copy 	rwardtd t'r flccss%ry •ett n L 

	

t 	.. 	• 	.., 	I. 	. 	- 	. 	. 	.. 	
.. 

................• 	• I'. • 	. 	.. 	.,.. •.1.'. 	. 	 ., 
. 	 .;.,.chjrm - n, •Tr:i 	 isS, 

r, Tclecnm. C' 	izsL n, tcw Doihi. 
.'•Adciti.rn1 	r.trv('r) , D .0 .T , 14eu Delhi,. 

4.':A1J DDG, D.O.T., Now Duihi. 
. 	

rcJgnis(d Fcclrcitins/unjrn/;tzsc.cj.tc ,n,, 

-• 7.,r.l\DsG: GT 
- :.. D.0T., N:w Dc.Lhj. . 
8 	Buc1gct/Fl\.I/T::. I/Tr: .XE/sT . I/STQ. U/cc/SGT 	cLi ns, D.O.T. 1 , 	ow DcUiL. 

	

.::9 ., .\i1:'.L4crnbci-. J'1i: 	Lt1'., t) 	Linti Cunc). (TCh) 
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1,10420011/1/96-Estt.(D) 
Government of 1ndi  

Lirlistry of Personnel, Yublic Grievance 
& Pension's, 
Deprtnerit of 	ori & Training 

Its 

• -.-_..._._._ 	 ' 	 • 	
• 	• •• 

• . 	a- 	 ,' 	 •. 	4' 	.4?, 	 •. 	 . - - 	• - 

, 	1 	 a 

I 	
ea, Leihi, the dated 30th Jtj 197 

f 	 V 	 t' 	C" I El ('1f i 

Ernlority f sC/Sq o ff ic e rs provtcd - 

er1ir 	s-a-vis eenerl cndic1'te 
prcmotrd 1?ter 	 • - 

—. 	 ii 	
-.• 

	

- 	- 	H----- 
4. 	4 • . __ 	-• 

	

• 	 . 	• 	 - 

, Itcrord -a r n 	to the rpncr-1 pi inc.p)e 5(1) contned 
(in H-lA 0  M. ITO 	U'tei1 22-12-1959 ti Pi 	2,2 n 

- 	DC'f CI io 22011/7/L35-:tt. (') ctd 03071 085 reed "ith 
•'; DO?T:Q'i NO.20011/5/CO_Estta(D) •to -i 04-11-1992,- (not enc1oed) 

• 	9n,?rty 	'r)'2rrrn r?r.nr.y pip o tn tnA to & 	mcorUn 
toru1e #iou].i 'o •ctrr!incj by thc- orJer of merit iflJjctd 
t trie tj.r- e of 	nit1 ap poin 'opt 	'il sen.or.it'.' 0 f i'sos 

• 	 . 'rOrnoted to vr1r 	ries 	;,E1e ueterr1!1e-i in the OrLier Cf 
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To. i t7  

Shn. M.C. Joshi, 
Chief General Manager, 
N.E. Telecom Circle, Shillong —793001. 

Sub:- Request for promotion to Grade IV 10 % reviewing the case of existing promotec 

Respected Sir, 

With due apology I like to bring to your kind attention that I personally met the then Chief 
General Manger, Shri J.K.Chhabra twice on 2 1.07.2000 and 02,08.2000. 

I take this oppurtunity to bring the fact to your kind notice seeking suitable justice for which I 
shall remain ever grateful. 

That Sir, while replying to my letter Dt. 16.02.2000, your office 'ide letter No,STBIBCRJCO/92 
Dt, 20.072000 has only mentioned that thO.b'flAig Odra Phovid lo TQA tr Mitortlififlo13 t1ja clllU{llty tbr 

pronotion to Gradc IV. Will you please agree that fuithcr instructions as regards regularisation of the 
inadmissible cases were asked for under the same order which seems to have not been reviewed. Had this 

been done, the root mistake could have bccndctcctcd without waiting mc to point out the same. 

Under the above circumstances. I feel it is essential to disclose the facts which has never been 

examined inspite of my repeatcd representations. 

(1) The initial gradation list is wrong because ignoring the following guidelines. 

(a) The gradation list. seniority houldbe ticicrm(nqcln fnllow ,  

(i) In cadres to which recruitment is made through examination. 

lithe examination is competitive. seniority should be fixed according to order of merit. 

L 
If the examination is qualifying, seniority is detrcniined according to the position in the 

waiting lisi. 

(ii) In cadre to which recruiunent is nadc by promotion. 

(a) If it is on the basis of pure selection, seniority should be fixed according to the order of 

preference. 

f 
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(b) If it is on the basis of seniority subject to rejection or unfit, seniority is fixed according to the 

position of official in the cadre from which promoted. 	 7 
, 

appQint The date of 	cnt1or the undersigned is 04,01,1965 through examination as an oulcide 
candidate whereas Shri S.C.Das from the cadre of Group "D" and appointed as LDC on 07.04.1971. The 
gradation list position should therefore show my name above him which has been ignored at all the times, 

I like to write here that gradation list position is never determined on the basis of promotional 
Roster position (Reference. Rule 32 E JS'lanual Volume IV). 

Now Sir, I come back to nw claim for Grade III & IV promotion with reference to the basic TOA 

pattern cadre for which you may kindly go through my latest representation Dt. 19.07.2000 copies of all 

the relevant rulings were enclosed with application Dt. 19.07.20H0 are agnin enclosed for favour of )'our 
kinri reads' reference with a request to get the same re-CNatilined and following irregularities set tight. 

The gradation list need to be-corrected. 

Crade IV promotion sliould have been madc strictly on the basis of seniority without applying 

Roster position which has already ben mentioned in my application referred to above. 
Promotion to Grade IV has not been made observing minimum requirement of condition of 26 	' 
years service counting from LDC cadre. Here in this case also roster position should not be 

maintained since the undersigned has fulfilled the required criteria, my case for Grade IV 10 
may kindly be considered reviewing the entire case history. 

That Sir, afread' near about8 (eight) months from the day I submitted my prayer but no suitable  
reply has been given e;pting a letter DL 20 .,97.2000Awhich shows that the concerned authority did not 
go in depth of the mistake committed in eve4stage. 

Sir, it Nvill not be out of place to mention thrit similar irregularities have been set right by GMTD. 
Shiliong and CTO. Shillong ( Copies enclosed ) on the basis of a settlement reached in RJCM ( Copy 

enclosed) and benefit extended to the claininants 	
\ 

- 	 With regards. 	
- 

V,.... c...i.e..ii.. 
Dated at Shiilong: 
The ... 

* 	 -4 

LaLUI.LUI1y 

(R.K.DEB) 
Sr. Section Supervisor (Pig) 

0/0 the Chief General Manager. 
N.E.Telecoin Circ!c.Shillong. 1 
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IL 

DEPARTMENT OF TELECOMMUJVIcA TIONS 
Office oft/ic Chief General Manager, N.E. Telecom Circle, 

S 
AA 

lnllong-793 001. 	 7 

STBII3CRJCOI92 	 Dated at Shftlong, the 28' Sept.2000. 

T0 Z 
'riR.K.Deb 

Sr. Section Supervisor (Pg.) 
010 the Chief General Manager 
N.E.Telecom Circle, Shillong. 

Ref- Your representation dated 4-9-00. 

\Vith reference to the above cited reircnce .matter has been referred lthe Dircctortc for 
clarification for whièh repty is awaited. 

(S atgiri) 
Asstt.DirectorTelecorn(HftD) 

0/0 The Chief General Manager 
N.E.Telecom Circle,Shillong-793001. 
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IN THE CENTRAL ADMNIST1&iP~ TkIIUJNAL 
GUWABATI BE CH : UWABTf a .i 

OA.NO  427/2000 

7.  

Shri Rámendra Kumar Deb ... . ................................................................ Applicant 

Vs. 

CGMT BSNL N.E.Telecom Shillong & Others...........................................Respondents 

(Written statements of the respondents No 1,2,3,4 and 5 are as follows). 

The copy of OA.No 427/2000 herein after referred to as application have been served on 
the respondents after going through the said application have understood the contents 
thereof. 

The statement made in the application save and except those which are specifically 
admitted and denied by the respondents. 

That with regard to the statement made in paragraph I of the application the answering 
respondents beg to state that as per procedure of promotion to Grade IV (now designated 
as Chief Section Supervising) under BCR scheme would be determined on the basis of 
their seniority in the basic grade. As per DoT's instruction vide letter No 27-4/87-TE. 11 
dated 9.9.92 the basic grade would be TOA in respect of the LDC/UDC in the Circle 
offices who has opted for TOA cadre in accordance with the scheme of introducing TOA 
pattern. In fact BCR Scheme does not apply to LDC/UDCs who opted out in TOA's 
cadre. Aàcordingly it was decided to convert the existing LDC/UDC cadre in Circle 
office/Metro District etc to TOA cadre as given below. 

SLNo 	 Designation 	Stage of entry 	Pay scale 

TOA (General) I 	Basic Cadre 	Rs.975-1660 

TOA (General) II 	OTBP 1/Section 	Rs.1440-2300 
Supervisor 

TOA (General) II 	BCR scale/Sr 	Rs.1600-2660 
Section Supervisor 

TOA (General) III 	10% posts of 	Rs.2000-3200 
BCR posts 

The cadre of LDC/UDC will henceforth abolish with the introduction of the conversion 
scheme from LDC/UDC cadre to the TOA cadre. Therefore there will be no recruitment 
to the cadre of LDC/UDC departmentally or from outside. However those who may not 

.4 
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opt for conversion will retain their present scales of pay till their 
promotion/retirement/resignation etc. Hence the claim of the applicant is not correct and 
is liable to be dismissed. 

(DOT's letter No 27-4187-TE. 11 dated 9.9.92 is annexed here as 
Annexure-Ri.) 

4: 	That with regard to the statement made in paragraph 2 and 3 of the application the 
respondents have nothing to comment. 

That with regard to the statement made in paragraph 4(a) and 4(b) of the application the 
respondents have nothing to comment. 

That with regard to the statement made in paragraph 4(c) of the application the 
respondents beg to state that the applicant was promoted as Lower Selection Grade (non 
functional) in the pay scale of 1400-2300 in 1992 vide CGMT letter No STBILSG/SEL 
dated 24.6.92 and Grade III BCR on 27.2.1993. The claim of the applicant is not correct 
in respect of LSG promotion. 

(CGMT letter No STB/LSG/SEL dated 24.692 is annexed here 
I as Annexure R2). 

That with regard to the statement made in paragraph 4(d) of the application the 
respondents have nothing to comment. 

That with regard to the statement made in paragraph 4(e) of the application the 
respondents have nothing to comment. 

That with regard to the statement made in paragraph 4(f) of the application the 
respondents beg to state that promotion to TOA grade TV is done as per orders and 
instruction issued by DOT vide No 22-6/94-TE11 dated 13.12.95, 17.5.96 and 8.9.99. 
According to this orders the promotion to the grade IV may be given from amongst 
officials in Grade III (BCR) on the basis of their seniority in basic grade. The promotion 
would be subjected to fitness determined by DPC. In the cases of LDC/UDC of circle 
office who have opted for TOA cadre in accordance with the Scheme of TOA pattern, the 
basic cadre would be TOA. The seniority in the cadre of TOA may be followed for 
promotion to Grade IV vide DOT letter No 22-6/94-TE.1 1 dated 9.7.99 and 19.7.99. 
DOT conveyed a procedure for promotion to Grade IV against 10% posts in BCR 
Scheme in which it has been stated that reservation roster will not apply for placement for 
BCR to Grade IV. It is also stated that it is not in the spi4of  the existing order to 
compare øç officials with SC/ST official promoted by appliaation of reservation rosters 
for placement in Grade IV. Applications of reservation roster is applicable to DOT taff 
for promotion up to Grade III. 	

7'Annexure annexed as R3, R4, R5. R4) 

lO. 	That with regard to the statement made in paragraph 4(g) of the application the 
respondents beg to state that vide letter No 22-6/94-TE.11 dated 17.5.96 it has been 
clarified that the basic grade would be TOA in respect of LDC/UDC who have opted for 
TOA cadre. It is to mention here that the applicant is a staff of Circle office in 
LDC/UDC pattern prior to his conversion to TOA pattern. His position is fixed in TOA 
pattern at the time of conversion as per DOT 
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instruction vide No 27-4/87-TE —11 dated 9.9.92 pam 8(s). On conversion to TOA the 
position of the applicant serial No 6......(Annexure R4 and Ri). 

The statement of the applicant in this paragraph is not correct and tried to mislead this 
Hon'ble Tribunal. 

That with regard to the statement made in paragraph 4(h) of the application the 
respondents beg to state that the senior most amongst the TOA Grade- I(Basic grade) 
officials have been promoted from Grade-Ill to Grade-IV. In this case the applicant is not 
the senior most official in the basic grade i.e. TOA-I. Hence question of reverting of 
anyone does not arise. 	

I' 

Tht with regard to the statement made in paragraph 4(h) and 4(i) (Page No.5) of the 
application the respondents beg to state that the representations of the applicant has been 
examined based on the prevailing instructions of DOT in the promotion of TOA cadre 
against 10% Grade IV in the BCR scheme. As per DOT letter No. 22-6/94-TE. 11 dated 
1 7.'5 .96 it was clarified that the basic grade of the LDCIUDC in the circle office who 
have opted to TOA cadre in accordance with conversion scheme would be TOA. The 

7 seniority in the cadre is to be followed for promotion to Grade IV. In this case the 
applicant has opted for TOA pattern and the basic grade after conversion is TOA. Hence 
the representation of the applicant was not considered with theprevailing rules. 
That the applicant has also referred DoT No 274/87-TE 11 dated 9.9.1992 pam 8(c) and 
8(d). These sub-pam are under the main pam' "PAY FIXATION". 8(c) and 8(d) speaks 
about eligibility conditions of LDCIUDC on their conversion to TOA pattern for one time 
bound promotion (OTBP) scheme and for Biniel Cadre Review (BCR) scheme which are 
applicable to the cadre of TOA. 
That the order No 2001 1/1/96-ES1T (D) dated 30.1.1997 issued from Ministry of 
Personnel, public grievance and pensions, the respondents beg to state that the order is 
effective from 30.1.97. It has no relevancy with the case. 

V 	 .. 	 (Annexed here as Annexure R7) 
13 	That with regard to the statement made in paragraph 4(h) (Page No 6) of the application 

the respondents beg to state that the comparison of promotion between the applicant and 
Shn S.C.Das shown by the applicant in this paragraph is misleading. As per 
Establishment record the particulars are as follows: 

The applicant 	 (Shri R.K.Deb) 	Shri Sital Cizand Das 

Date of entry - 	 4.1.65 	V 	 8.4.71 
in the cadre of LDC 

UDC 	 22.2.75 	 1.3.82 

LSG 	 24.6.92 	 6.6.89 
\" 

' 
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4. 	Os 	 22.6.92 
(1600-2660) 

Converted from LDCIUDC pattern to TOA pattern 

9.992 9.992  
Grade 

TOA 	 9.9.92 9.992 
Grade II 

TOA 	 27.2.93 9.992 
Grade III 

TOA 	 - 29.4.93 
Grade IV 

The applicant is junior to Shri 5.C.Das at the time of conversion of LDC/UDC pattern to 
TOA pattern. The seniority in TOA Grade I has to be followed for the purpose of 
regulating promotion to Grade IV. The applicant has shown the records of LDC/UDC 
cadre but as soon as the applicant opted for conversion of clerical staff in circle office 
from LDCIUDC pattern to TOA pattern, the basic cadre of the applicant will be TOA (G) 
Grade I. The seniority will be fixed on the day when the officials were converted to TOA / 
As per seniority list, the applicant's name figure at Si No 6 and Shri S.C.Das figured. at Si / 
Nol. 

14 
	

That with regard to the statement made in paragraph 4 (i) (Page No 7) of the application 
the respondents beg to state that the application has been examined and reply has been 
given in reasonable time. 

15 
	

That with regard to the statement made in paragraph 40) (Page No 7) of the application 
the respondents have nothing to comment. 

16 
	

That with regard to the statement made in paragraph 5(a) of the application the 
respondents beg to state that there are four officials who are senior to the applicant, and 
his claim to be senior most is not correct. In fact the BCR scheme does not apply to 
LDCsIUDCs who opted out in TOAs cadre. The basic grade in respect of the LDCIUDC 
in circle offices who opted for TOA cadre in accordance with the scheme of introducing 
TOA pattern the basic grade in these cases would be .TOA. The points raised by the 
applicant is not in the case after introducing TOA pattern scheme. Th respondents 
No.6 as per seniority list in TOA cadre is senior to the applicant. In the list of TOA the 
applicant's name is in Sl No 6. If the promotion of the respondent No.6 was wrongly 
given then the official who are senior to the applicant could raise the point of promotion. 
Hence the ground shown by the applicant is not correct and is liable to be dismissed. 

(Annexed here as Annexure R8) 

17 
	

That with regard to the statement made in paragraph 5(b) of. the application the 
respondents beg to state that the representation of the applicant claiming his case of 
promotion was considered and rejected on the ground that the claim is not correct as per 
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the directive of DOT. The respondent No.6 got promotion on the basis of the seniority in 
the basic grade that is TOA. So the claims of the applicant was rejected. 

That with regard to the statement made in. paragraph 6(a) of the application the 
respondents beg to state that the reply was given to the representation of the applicant 
with due consideration based on instructions of the Directorate. 

That with regard to the statement made in paragraph 6(b) of the application the 
respondents beg to state that the points raised by the applicant in this paragraph is not 
correct. His case was considered as per the guidelines of conversion scheme and 
OTBP/BCR scheme and was regretted.. In the case of GMTD Shillong, the ineligible 
staff has been reverted and eligible one who are senior most in basic grade (TOA Grade 
I) have.been promoted as per instructions of Directorate. 

/ 
	 20. 	That with regard to the statement made in paragraph 7 of the application the respondents 

have nothing to comment. 

That with regard to the statement made in paragraph 8(1) to 8(3) of the application 
regarding relief sought for, the applicant is not at all entitled to any of the relief sought 
for and as such the application is liable to be dismissed with cost. 

That with regard to the to the statement made in paragraph 9 of the application regarding 
interim order prayed for the respondents beg to state that as per DoT letter No. 22-6/94 - 
TE.11 dated 13.12.95 the,applicant is not entitled to get this benefit. Respondent No. 6 
got promotion as per seniority in the basic cadre i.e. TOA. 

1 That withregard to the statement made in paragraph 10,11,12 of the application the 
respondents have nothing to comment.. 

That the respndents beg to state that the applicant is not entitled to any of the relief 
sought for as the applicant is junior to the respondents No.6 as per the scheme 
(conversion of clerical staff in the administrative offices from LDCIUDC pattern to TOA 
pattern) and as such the application is liable to be dismissed with cost. 

That the respondent submit that in fact there is no merit in this case and as such the 
application is liable to be dismissed with cost. 

-I 



VERIFICATION 

I, Shri C.Murmu, Vigilance Officer, olo the Chief General Manager, North 

Eastern Telecom Circle, Shillong - 793 001 as authorized do hereby solemnly declare that the 

statements made above in the Petition are true to my knowledge, belief and information and I sign 

the verification onthis dayof ........................... 2001. 

DECLARANT 
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• '. 	 Government of India 
Deptt. cf Telecom, 
New Delhi - 110001 

No. 27-4/87-TE. II 
	 Dated. 	9-.-9-4992 

.• 

/ 
	

To 

All Heads 
All Heads 
All Heads 
All Heads 
All Heads 
(includin 

of 
4: 

L.L 

of 
of 
of 

a. H 

Telecom. Circles, 
Metro Telephone DistriátS, 
Maintenance Regions, 
Project Circles, 
other Administrative Units 
cads of Civil/Electrical cicles). 

Subject: 	Conversion of clerical staff in the administra- 

There has been a long pending demand from1 the 
staff untons for conversion of clerical staff on LDC/UDC 
pattern in administratiV. off ices and metro districts to 
TOA pattern, as existing in the field officcs On the other 

• hand, with the progressive increase in the introduction of 
elctrOfliC exchanges and scrapping of manual local exchanges 

as vY'll aá manual trunk exchanges, a large number of Telephone 
Operato have been rcndcrd surplus. Further, with the 
large expansion of network in the years to come, telephone 
operators would continue to be rendered surplus in increasing 
numbers whereas the clerical staff required would need to be 
increased. Department has, therefore, been seized of problem - 
of the utilisation of the surplus telephone operators in the 
rtOA cadre, who have the same scales of pay, so as to bring 
alongwith other measures, the staff telephone ratio from 97 
per thousand telephones at the end of seventh plan to 25 per 

• thousadbY the year 2000. 

2. - . 	Accordingly, it has been decided to convort the 
H 

existing LDC/UDC cadres in Circle Offices/Metro Districts
- 
, etc. 

to TOA cadre as given below:- •  

NO* 	 = — 

TOA(Gon.)Gr.I 	Basiô Cadre 	• 	R.975-1660 

•TOA(Gefl.)Gr.II 	OTEPPaY cale/. 	Rs.100-2300 
Section Supervisor 

30 	TOA(Gcn.)Gr.III 	BCR Scale/Sr. 	• 	-Rs.1600--266O 
Section SupetiSor 	 •1 

4. 	TOA(Gen.)Gr.1V 	10% postS of 	. Rs.200032I 

'BCR posts 	• 	. 

3 	In future 1  the Telecom. Circle 0ffces/MCtr0 TelepQne
.; 

DitriCtS and other offices where LDC/UDC cadres presentlY 

exist, will have only TOAs in the grades indicated in para 

above. 
• 	• ../2- 	\. 
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i 	4. 	The cadre of LDC/UDC. will hnceforth be abolishedwith I  
thc introduction of the conversion schoinc from LDC/UDC 	 . 

	

[\i 	to TOA cadre. Thrcforo, thOrc will bo no rccruitmnt 
thecadre of LDC/UDC departmntally orfrorri outsido. Howóver'\ 
those who may not oot for convcrsion will rotin thoir 
present scales of pay till thr promotion/rtiremont/ 

	

j•• 	. 	resignation ctc.  

The LDCs/UDCs will be given option ither to rcmathiti: 
the LDC/UDC cadre or to switch over to the new cadres ofTOA. 4  
The prcs2nt incumbents will also be given thd option to 
decide the date to switch over within a period of 3 monthsi 
f 

M. 

rom the date of issue of these orders. 
•• 

.: 	 . This conversion is to be ensured by corresponding matching 
saving and there should be no extra liabilities to the 
Govcrnmcnt. 

This scheme will not apply to the Telecom. Directoraie, 
Telecom. Accounts Wing in the field units, Telecom. Factory 
side, Civil Circles except the LDC/UDC staff, who arc on 
deputation from Telecom. Circles4 	

,.. 

PAY FIXATION 

(a) 	Tho pay of LDC/C J  who opt for TOAs cdrc and who 
have not completed 16 years combined srvicdwillbo,ixed 
under FR-22 (treeting it as a placement in a post not 	 i, 
involving higher responsibility). 

. 	(b) 	In respect of those LDC/UDC, who have cothpleted; 
16 year1s of service as provided in OTBP orders o13 	. ".. 
will be directly placed in the scale of Rs14OO23OU. 	. 
after the selection process by a duly constituted DPC is 
completed. Thor pay fixation will be done under. FR-22 - 

L treating this promotion to the higher scale as involving 
'.' assumption of higher responsibility. 

(c) 	In respect of those officials who have comploted 
16 years of service and not been found fit for promotion 
by the DPC, their pay will be fixed as indicated in th \ 
pare No. 8(a). 	

4 

,'- (d) 	The total service in the cadre of LDC/UDC/TOA wi1l 
; 	be counted for the purpose of granting of OTBP and 

promotion under }3CR scheme as per the rules applicable to 	'j 
L the cadre of TOA. 	 A .  

(0) 	Those LDCs/UD who opt to continua in the cadrcsf 
L,DC/UDC will not beligiblc for time bound promofion/BCRc 
scheme. In their own channel of promotion also, theyrnay4 
not be able to get the promotion as 4  the posts, of 
OS etc. will stand abolshed on the present incumbons 
opting to the now scheme or otherwise vacating. 

(f) 	Recruitment rules in the cadre of TOAs oroposcd 
to be introduced in the circle offices/metro districts/ , 
other offices will be the same as those followed i SSA 
of the Department. 

, (g) 	The post of LDC will be converted to TOAs in the 
,j ratio of 10 9 and the UDC posts will be converted in 
I the ratio of 1 	1. 	

.../37 
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(h) 	The matching saving rcti1red for convorson will 
have to be provided by abolishing the existing post of 
LDCSOr an equal number of UDCs/TOZ-s within the CLrC],.e :  
Offices/Units. If the sufficient posts are not therä to 
provide matching saving, the scheme may be introduced in 

phased manndr. 

(1) 	LDCs/UDCs recruited by the Circles who arc resent1y 
working in TeleCom, Civjl CLrcics.will also be C07,cred by 
this schema. However, his scheme will not apply a- other. 
categories of Civil/Eledtrical Circle staff such esWprk 
Asstt. etc. 

(. j ) 	The Circle Office/Metro District offices will be 
treated as a separate unit for the purpose of recruitment 
and promotions etc. for a period f 5 years. However, the 
Circle Office staff will ho merged with the staff of local 
SSA thereftor. Detailed instructions will bissud in 
-due course 

• (k) 	TOA(Gcrii,) Grado-I,II & Ill-will be Telecom, Circle 
Office/Metro District cadre for the purpose of transfer 
andpromotions etc. However, TOA(Gcnl.) Grade-IV will 
be a Circle cadre, 	 .. 

(1) 	TOA(GcnL) Gradc-III,III & IV will be Gr.'C' posts. 

(rn) 	The norms applicable for TOA in Telecom 1  District: 
%li also be apo]cable to the T01½,s of Telecom. Circle 
Office for sanction of future posts. 

GCS Gr. 'B' posts if already sanctioned for L,DC/UDC 
etc. for improvement' of their career prospects will be 
withdrawn after they arc vacated by the present incumbents. 

Till such a time recruitment rubs for TOA(Gonl.) 
Gradc-I,II,III & IV arc modified to accommodatothe scheme, 

• the bermS and conditions as applicable to TOA(Genl) - 
Qrade-I,II,III & IV of SSA will be 	applicable.. 	. 

Vid Instructions issuck by the Department of TOiCom 
in respect of OTBP and BR schemes including matching 
savings will be applicable to the cadre of TOA in Tcleom • 

- - • Circle Offices/Metro Districts etc. - 	 - -. 

( q) 	The special pay drawn by the UDC posted ag.athst 	- 
identified posts will not be countcd Lor the purpoe of.  
ay fixation. In case there is a clxop in emojuxnent, t 
may be prtcctcd as nr existing rules. 

,A (r) 	The UDCs will rank emblock senior to all the LDC 
as on date 1  their inter-se-seniority will remain as itis. 

7 Detailed instructions regarding fixing seniority whc'c 

/ 	both TOA and L1DC/UDC pattern exist will be issued in due 
,coursa. 	 . 

A '(s) 	The. officils working in the promotional cadres 

f 3e 20% selection grade Dy.OS, OS etc. may also have 
I the option to come to the new scheme. T1gy..W.i 	. 

fittod.intho same stgc in their scic. Ty_3ji1G:. 
considered 	the furthe,r promotion under 'BCP. schema 
subject to tui--L.mx1b ot conditions laid down tharo. 

I,,- 
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(t) 	(t) 	The prst 	f LIJCs/UDCs, 	solectiri gr.dc Dy.OS and A 
Os etc. will bo 	ers nal t 	the proscnt iricumb1ts 	f they 	' 
cpt 	ut of the schcmc. 	Those posts will be abblishd 'on 
being vicated by th 	present incumbents duo to retirement, 
rcsign'tiLns, 	loath etc. 

Nrmal rubs cn rcscrvation for sc/ST cndidetes 9 

will be 	pplichlC while implementing th 	scheme. 

No daartLental exmintion for prumtion to the, 
IDC/UDC' cadre will he held after 1992. 	If some cxamiia- 
tion has been announced for this purpose, the same Will 

• 	 b 	dancoliod. 

9. 	Thcsc orders will take effect from the date of. lissuc. 

10 	As tha scheme is unic in ise1f, there may be a need 
to 	ssuc certain clarifications/modificatiOns in respect of. 

seni6it'y, promotions etc. in 	future to accommodate-Certain. 
situation, which may arise from time to time. 	 . 	. 

Detailed instctiOfl5 regarding dcploant of su1us ; 	 .'.. 

Telephone Operators will be issued separately. 	 •.. •-•. 	•. 	 . 

I 
This issues With th 	concurrence of Telecom. )'thanco 

Advice vide thir tJO. M.2567/F\.I/92, dated 8-9-1992. 

• 	 0 	

. 	 Yours 	faithfully, 	•, 	 -- 	 . . 

:- 	•.- • 	 . 

BUDH 	PRAK2\SH 
sstt. Director General(TE) 

Copy forwarded for neccssdry actien to 

1. 	Chairmtn, 	Tcicom. 	Crrtmissic'n, 	Now Delhi. 
-All Members/Advisers, Telecom. Commission 1  NewDolhi. 

3. 	'Additional Sccretery(T), 	D.O.T., 	NOW Delhi. 	-, 	 - 

48 	'. All DDsG, 	D.O.T., 	New Delhi.  
5. 	Jab rocognised Federtirrns/Uflicfl5/SSOC1ItiOflS. 
6.. 	•Diroctors 	(TE)/(ST.I)T.II)/TGII)/GT)/(FA.I), 	- 	• 

'D-;O.T. 	Now Do1hi 
ADsG 	(TL)/(NCG/(3TG.I)/(STG.lI)/(SGT)/(FA .1), 
D.O.T., 	Nu Delhi. 
ulgct/FA l/Tt 	t/TLI/STG. I/STG.II/NCG/SGT Sections, 

DO.T., 	New Delhi. 	
•;•0 

All Members, 	St -if f side, 	Ucpartmental Cuncil(JCM). 
11. 	Spare c'-' pie 	= 	50. 	 /4 

10' 	

J 
- 	 . 	

1 

0 ••••  
(Gorvasis Kulampl.iiY. 	. •:: 

Section Officer (T;i-i). 

. 	 . 

..:•-- 	
f:-.; 

- 	

- . - 	 : 	 •-- 	 . 

- 	
- 	 •.•; 
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ANmEx(jRE 

DE PARTII!NT OF TJLECOMMU11 ICAT IONS 

OFFICE OF THE CHIEF GENERAL 14ANAGE1TELECOM.N.E.CIflpLE 

• 	 11ITtONG_-793001. 

remQ,No. STD/LSG/SEL. 	 I)ated at Shi1longthe______ 

As per recommendation of the D.P.C.,tho Ct71-f General 
Mat1ger,iT.E.Teiccom Cir1c,Shil1ong is pleased to Promote the 
following Officials in the Cdre oi3 • 
functional) in the scale of R.1400-40--1800-Efl-.50-2300/o 

regular basis with effect from the date they actua].ly assume 
charge. 

1 • Sri Rarnendrn Kumar Deb. 

-: 	 2 Sri Sarat Chandra Bania, 
Names have 1 -.,ccn arranged above in order of their 

sio4t. 

The Officials will ordinarily continue to work as 
U .1 .Clerlcs but 	 oibrge supervisory duties 

aS0c1 whon they are c•illod for such duties. 

They arc given to understand that they are lb10 for 
tsf or to crny7herä in N.I,Tcicom Circia ind olocwhoru at the! 
time of 11ational Emergency. 

Necessary charge report may be sent to all concerned. 

* 	 ' • 4•• ,) •  

M. Aquil 
Assistant Genera.l Manager(A) 

• 	For Chief General Manager Telecom 
N.E.Circlo,Shjllongt-793001. 

Cqpyto :- 
 A,O.(A&P)/AAO(A&P)/L3j11 Clerk(A&P). 
 The Office Supdt.Clrclo Office,Shlliong .Iic is 
directed to rnake-nocessay arrangement. 

 A.G1'1 .T.A)/A.G.M.T.(P)/V.O./C.A.O./C.AO(SDP) 

4, All Group Officers in Circle Office,Shillonq.' 
 The Accounts Off icr(TA), 
 Sr. P.A. to CGMT/GT,Shillong. 

 Personal flips of the Officials 

 
concerned. All S.Sin Circle Office,ShillOflg.f.*( 

 The D.G.M.(A),Shiliong. 	• 	 - 	/ 

For Chiet Gcncral Manager 
• Tcl!n(njJ.E 	lorij. 
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• Government of India 
Ministry of Communication.s 
Department of Telecorr. 
Sanchar 3h2van ?  Ne'' Delhi-1 

No .22-6/94-.T--fI 
	

Dated13-12--95. 

To 

All Fiads of Telecom.Circles, 
o 	ti ct, ittce.Rgions 

rooct Otrces Pnd all 3ther 
Hec1 of daiir.istrative Units, 

Sub:_ Procedure for prcmotion to Gr.I'J 'scaj.e of 	2000-3200) 
aairt 	posts in the 0I $herne 

00• 0e0e4..0 s,.e0 

1 . 0 

Your kind referene is invited to the instructions contained 
in this c.ffic P ,itters 'o27-/a7.-1.-Ii dated 
Iett 	oted 3'Q4 	stou oe promotions 
to GI7 in th so'ie oiP 2C0032C(ci.rist O poets in the, 
as pir. he riiorit citon in Grde-.III. The said procedure had 
been cha.1.ien ; c by certin officials before the CAT Principal Bench 
i'ew lJ 0 it-d y filling CA1N0 .1455/9. 

The HOn!bJ. e CAT .vie its judgerient dted 7,792 directed that 
the proriotions to 1O posts in the sc,].e cf P.2003-3200 would have 
to be based on sniorit''i in' the bisic cedrc 	i ject to fulfillment 
of other cord!tions of he 3CR viz. tose 'ho 	e reglr eiployes 
as cn '1 .1 ,O ar.o had mi'pletec! 26 ye.r3 01 S'i"JCe 2rt the reic grade 
(includi 	.gher orad) rhe E(JT f e.1 r; ZL 	g3L- st the said 
judc.cnn' ..nd he Frbi 	:p.r e C.:'t vicie 	iorder dated 9.9.93 
phid the 	 cf cr 'rinci 	3noh, i'e iclhi..irnilar 
applictns hd aisc he' 	filed bo'a t'rer C..T Brnches in the 
country aiid -In thosc ce3 as wol , tr judgments in ] Inc with the 
judgsrnerr.. o f ?rincipi Berch, Nw 1)e!h'.. hd 'e'..n givenc 

P€rjcw of the existing proced;:e of rromotion to ,  Grde-IV 
(now desiqn.ted as Chief Sction Su:rvt'or) undcr the 2CR ceme 
hs been under consideration in view of the jdgenent of Principol 
Bench, Ncv Delhi upheidby theSuprere Court. it ha now been decided 
in supersessjon of erlic instr'ictir.s that prorn-tion to t h e s a i d 
Grade-1V ny b eqivr. from aogst cfficials in Grade-41L on the 
basis of th€i: eriiorit in the DSSC Grde. 4The pro'notioris would 
be sublect to fitness dtermined by the DPC as usual. 

( 



t 

—2— 	 \, 	. 
',--' •5*. 

T 	cases of prqmotion to the si.d Grade—IV in the scale ofRs. - 
2000-3200 against 102posts under the EOR SCiime my be revie'ed 

	

and the same may be 	gulated cccotdinqLy recti-ricting the n!mher of 
officials thus prorioted strictly o 10 of thc? 'ost p!aec' in 
Grade—ill (scale.cf  ,1-500-2660) as proviced in the BC:': chm 

/ 
• (B,.S,VERMA) 

	

- 	 Di.rector(T:) 

C0 PY  to:- 

i 	P.S.to Chairman, 1 elecornCommisson, 1'w Delhi. 
I. ... 	ners/idvisor I ccr Cniss ion Ne Delhi. 

3. Adiil Secret3ry( 1) , rJcJr T. New Dlh: 
DUG( EDTT)/DEG(Pers )/UE:C. (1)/DDC(S/D 1)G(N) DOTNejhj, 

5 _1'D1r(T':), 
LuTNe D.1:j 

IIY)T, Nei D2.h1 
7 	E   

1 eg - isca Iro.-?rat: 
? 	S€cty Safr JJpartmart 	Council(0). 
10. AlL Nembers, Staff Ueoctrer - t 	Cowvij(jc'M). 
11 , OL.Sector, for Hndi. Versicr,, 
i2,. Spare coies-.30, 

,-.' 	_,,_r•' 	(- 	,• 
i •, 	t 

cticr Offe(TE-.II) 
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X" 1 	 •;Government of-India- 
Ministry of Covnnunlcations 	 'V-ç 

Department of lelecommunica -tion I 	 , 
Sanchar*Bh&wan, 20 9  Ashoka Road 

i 
 

New Delhi-110001. 

No.22-6/94—TE—II' 	 Dated: 17.051996. 
• 	 :; 	..:)i ) 	c'...'- 	*fl4 

To 	
/ 	- 

-- 	 -. 	.i\. 	•--, 	- . 	 '-J- Al]!Heads- of Te
-
lecomCircles.' 	 • r 	. '• 

Metro Districts, MaintenanceRegions, 1  
Projects Circles and Ia%ltlT rother 
Administrative Offices. 1 	 _ 

• 	
:; 	 ii 	-- 	 i ( , - , 	11 	••t• 	 P)L • 	Sub: ProceØure- for;promo.tion..to .Grade 

Rs2000-32O0) a i4nst1,0% posts ins- the 'BCR•icheme.,'Q 
• 	

S 	
, 	• o 

- 
" Kindly referto this office letter pfeven number 

, 	 ated 1 3 .12.1995onthe.'bove noted subject vide which 
the revised procedurefor.,prornotion to - Grade 'IV (new 

• 	designated as Chif Section Supervisor in the' scale of 
• 	RS.2000-3200)undk the 8CR -Scheme has been laid down - in 

pIrsuance of thedgernent of CAT, Principal Bench,. New 
Delhi and upheld b. the Suprem Court in Ok No.1455%91. 
Some of the circle have raised certain points for' clan— 	-- - 
fication. The sameIare clarified as under: 	 -•', 

S.No. Point for ctlarjfjc'atjon 	Clarification by DOT  

What would bejhe date of All the promotions made 
effect for imlementation since the inception of scheme 
of the order cbntajned in are to be reviewed & regulated 
letter. No.22-094—TE—II 	in terms of the order darted- 
dated 13.12.1995 laying 	

. 13.12.95 and 10.5.96. Further 
down the revised procedure, promotion in any cas,e have, to 

- 	be made strictly in accordance 
• • 	 . -. 	with the new procedure 

2. Vv'hat would beIthe basic 	The basic grade in these cases 
grade in respct of the LDC/ would be the TOA'. The 
UDC in Circle:joffjces who - seniority in 'the cadre - of TOA have opted fo rl 	cadre in may' béfoI1ówd for promotion 
accordance with the scheme 	to M.IV. In fact the BOR' 

- 	 of introducingToA pattern 	scheie does,not applyto LDCs/..-. - 
S  in .these offics. 	 UDCsLin TOA's cadre, the. matter5., 

• 	
S 	 ' 	

- may be. separately referred to  

- 	 the Personnel Branch ($TN) of 
the Directorate, 	S 

L WhOopted out.  

jlnk In Case there is any doubt regarding - 
- fixation of seniority of LDCs/UDCs 

	

S 	

, • p 
-( . 

( S.i.. DHAWAN  
S. 	 DLECTOR (m) 
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• 	 - 

- 	 . 
- 	 :. 	 • 

Copy to: 	-- 	 -! 	 , - 	 • 

1.' P.'S.to Chairman (To), New Delhi. 
All Mernbers/Advisers (TC), New Delhi. 	. -. 
DDGs Estt./Per. ITS/SR and 	. DOT, New.Delhj -.:. Additional Secretary (),DoT, New Delhi'. 	. 
Directors TE/ST_I/SF/FAI/TpS, 'DOT New DelhL'. 	.• ADsG NCG/SGT/TE/STN/penSIOfl/FA i OT,:NewDe'1hi , 
Budget/FA_I/TEI/TE_II/sTI/I1 ./111 NCG, 

	

STN—I/II Sections of DOT New. Delhi.. 	 * 8 	All recoruised Federations/Un1ons/Associat'jons' 
Secretary Staf l Deptt:Counci1. - (J 	- All Members, Staff, Oeptt. C.6uncil (JOM) 

1. O.L. Section for Hindi version..  
12. Spare 	

,* 

( - s.K. DHVIAN,),  
• 	'DIECTQj 	(TE) : 	•- - •• -.•. ? - ' 	' 	

-.: 	• 	j1• -.•_- 

• 	 - 

	

- 	-,- 

	

- 	•• t • 	'••,-- • 	 • 	
-.. 	

• 

- 	
- 	 - 	 - 	 • 	 • 	 ..- 

• 	

. 	 •. 	 J•. 

- 

' 	.-- 	\•_ 	,. .••-, 	_3 	. •,,•- 	,, 	.. 

• 	

: 	 - 	 - 	- 	 • .1 	 • 	 . 	 . 	 •- 	

.. 

• 	 .•• 	 • 

I. 

4.  
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22-6/94-TE.1I 

10 

AU Heads of Tc!ecotn 
Metro Districts! Main 

r  K,  
nv  ç\ 

3 SEP 1999 '' 

i 
iao e RegionS-'. 

M 

Dated: 8.9.99 

Sub: Procedure for proinohon to GIal16t10% posts in 11CR Scheme. 

There has been number of instructions on promption/ placement to Gr. IV (10% 
BCR) issued from time to time. It has been observed that some of the instructions have 
been interpreted contrary to its spirit in some of the circles. In view of this, the position 
on placement to Gr. IV in view of the existing instructions on the subject is 
'rei1cratcd/cIarificd as under : .. ...' 

.1 

- The Scheme of [3CR and. 10% 13CR (Gr. IV) was introduced in theD pariment 
vide No. 27-4/87-TE.11 dt. 16.10.90. 	 . 

- The promotion to Gr. IV was4donc on the basis of seniority in 13CR flie issue 
was challenged in the Court in view of the Judgement' of Principal Bmch, 
New Delhi upheld by the Supreme Court, it was decided in superscssion of 

f earlier instructions that promotion to'Gr.' 1Vmay.bc 4  given from amongst 
officials in Gr. 111 on the basis of 	their seniority in the basic 'cadre. 

.,-Accordingly,.the Order No 22-6/94-TE.1ldt. 13.12.95 was issued. As per.lhe 
• Order thc promotion to the Gr. IV was to be reviewed and the same was to be 

regulated as,Iper:Co.urt  Judgcmcnt restricting the numbcr.of officials thus 
promoted strictly to 10 0k of the posts placed in Gr 111 ' 

/ 
, 	Consequent to the above Order dated 13 12 95, some of Ihe officia!/  already 

promoted .iñftGr..lV became incligibl wand were facing rcvcrsi, 	It was 
, decided by Order of even'No. dated 13.2.97 that those promoted officials who 

• •. -36/c. will be rendered ineligible for proiotionio.Gr1V:in pursuance of [he Order 
dated 13.12!95 may. be  otecied from rcvcrsion by creating. as many 
supernuincr4' posts as required from I)CSO1  toperson. basis. :.It is further. 

• clarified th these supernumerary posts were to'becrcatedonly to avoid 
reversion of the officials promoted to Gr. IV by. different method prior to 

• 	13.12.95. 	. . .................. .. 	. 

Order2 
to opt fe 
be entitl 
of evdn 
\vorkiiig 

[.11 dated 22.10.93 allowed the officials iii restructured cadre 
R scale of the old cadre with the stipulation that they will not 
IV of the old cadre. Subsequently, it was decided vide Order 
d 16.6.97 that Cr. IV scale should be allowed 110 the staff 
structurcd cadre. This benefit will be given to the staff in the 



:. 

S.. 	

.5... 

xz 

S :r  ., 	

restructured cadre from the date their juniors ir the old cadre have bn givQn 
his benefit as per Seniority in the basic grade of the old cadre. Ordc1 of cvi 

• 	 ,' No. dated 2.9.98 auowcd creation of supernumerary posts to accommodate the 
/ officials in Cr. iv in compliance of this office Order daied 16.6.97. Ills further 

- 	I 	clarified that Gr. IV was to be given to the officials in the restiuctured cadie 
L who were senior to the officials of old cadre placed in Gr. IV because of their 

seniority ia basic cadre. Such comparision was not to be drawn b the Grd. IV 
officials of old cadre who were working against supernumcrary'posts created to 
un;fl fh; 	 - - 

- 	 • 	 irjjj III PUISUUUCC oi uruer dated 13.12.95. 	. •' 	. 	
. ii 

-, It was mentioned in Order No. 22-6/94-TE.11 dated 1.3.96 that the iiorinal 
c/ç ru1c of reservation would apply to promotions in Cr. IV. The same was 

challenged in theCourt. Hon'ble CAT Ahmedabad vide its Judgement dated 
11.4.97 in OA No. 623/96, upheld by Hon'blc High Court, Gujrat, has passed 
an Order that Reservation Roster will not apply for placement from 13CR (Cr. 
Ill) to 10% 13CR (Cr. IV). The decision of the CAT alongwith copy of the 

/ Court Order was circulated vide this office letter of even No. dated 22.8.97. 
'I Cf 

The same was reiterated vide this office letter of even No. dated 19.7.99. 
wlicrciii it was emphasised to review DPCs in which reservation roaster would 
have been applied for placement in Grd. IV. . ...... . . S  

S 	 . 	

: . 2. 	In view bf the above. Orders regarding piaccment.to Gr.IV, the following steps 
may be takemi 

S.. /
(i) In pursuance of Order No 27-4/87-TB II dated 16697, the officials of 

restructured cadre wrongly promoted to GrJV by comparision with äfficials 
of old cadre placed in Cr. IV either against supernumerary posts created in 

—, 	 / pursuance of Order No. 22-6/94-TE.I1 Ut. 13.02.97 or through application of . 	Reservation Roster as per Order No. 22-6/94-TE.J1 dl. 1.3.96, may be Jr/c reverted with immediate effect. . 	... S  

 FP conrnly with theAhmedabad CAT Order circulated vide this office letter 
No. 22-6/94-Tli11 dt. 22.8.97, review DPC may be conducted. All 

/ ineligible officials promoted to Gr.IV by application of Reservation Roster 

	

as mentioned in this office Order of even No. dated 1.3.96 may be reverted 	0 • 	. 	with mmcdiate effect. 	11 1 Migiblc officials may be placed io Cr. IV and 
:teir pay may be fixed iiotionally. However, no arrears will be payable to 
sUch officials approved by reviewed DPC 

5. 	

• 	 .• 	 • I 	 (. 	 1' 	H'.JH 	 . 	0•• S 	 • 	 . 	 . 	

0• 

• . 	
. 	

0 (BALKISHAN). 
S 

No. ESUBJE-5 Q 
	

i 	11),C -i 
	

Dated at Sliillon2 	 5 
Copy forwarded f 	nformnadon and necessary action to:- 

I. 	GMTD/SI l/4T/DI\J P/I PIITN/AZ 
The S.E. Tctlrn(Civil)/SlIilloflg/sjlclmar 
The E.E.TcicCdni(Civil) Divisio1I/S11/D1MI'/S/I' 

. The E.E.TelcdLom(Elect) Division/S hillong 	• 
The Si. Archkcct/DoT/ • Shillong 
The J.).EC'l'S)/N.EJeIcconm Circle, cuwalmati 

CO. Shihlong 
All RcèogmiiEServjcc Unions 	. • 	. 	 . . 

.E5 	 . 
0 	

ASsItD/recio,. Th/ecoin(13su) 
ufo. the (.fiic'fGc,iera/ ila;iiger, 

• 	 .' 	 AE. 	Cue/c, S/i//ion-753OOJ 	S • S 	 • 	 •••. • 	

. 	 ..• 	 .. 	 Ss:& 



I )EI',\lLNtht' 	UF 'l'EI EC(Th1 

/ 
/ 

I 

/ 	• 	NU. 226/911_'F1'. 11  
I )ate(l: .09.07.99 

7?j. 

To 

	

i\ll 	i1e 	( 'io:It'I \tetU) t)itiCt5/ 	
-- 

tvlai itctI;IIICC lei0i 

	

8: 	PF(,CC(11' 	fw jtF) 	Into (0 (;i.1\' agailiS( I0 	posts iii 11CR ScheLile. 

1 i0Ii'blC 
CA'l' Altiieda1mt vide its J dgenicitt dated 11.4.97, which 

	\ViS 

upheld by I IW1 
t)IC I h COuiu(, Guj rat . has passed an Order that rcsetvatki 

toster vilI not appl (or jilacenient from 13CR to G r.IV. The 
SaC hs befl, 

0nvcYed \'idc his otiicc helter of eve ii No. (hated 28.3.97 and I 1. 1 .99. d 

coulih)l y wit Ii Coo ri ()nher, review l)PC may tie ondttc(ed and placcmC 
done as er (utirt Ouder. Nliu art Cats will be payable to o1hcdS appioC!.). 

rCVICW I)PC. 

	

2. 	Ii has ()1uiC to (1IC notice (ii this olituc (hat SUII1C OC o.Uicials 1iae beeti giVCi 

1ilaceuilCiil in 
Gr.IV by con1paiiW tlieiui vilIi SC/SI' o(IiciabS promnYtcd 1y 

I t('Ci\'tt1 	ifl5(CV. I aIII ohiiCCtItl (0 SaV that SiI'I1 eoipprtm is 

	

— 	
hot III 	iii ii Ol thu C\ N ttit Ut dLI 	%mi(l Ott I 	I 	\ U)I1I) pl LLL(I 	

(o LV 

through 5(1(11 eomnh)ansotui tta' I1C evC[tC(l vUh tmncdUi1C died. 

/ 

i  
\L') 

(11,1SUtt SING 11) 

AUG (i'E) 

I)atcd at Shill wug (he 

Copy Iurvardeil (or j u l ii 	 %flt1 IICCCSSaIY actioti to:- 

 
 

'I 

	

1. 	
'J'hte S.E. 

.1.l()lfl(Ci\il)/t1ifl()Ii/Sili 

CM1I)IS' IIAG1II)"'l L'IJ iVi1N1'\ L 

The E.J.1 lct(ElC() )ISh)IJ/S11i1b0g 
Jime E.E.]'ChCC0h1)(') 

I)ivisiOli/Sl 11DM PISCIU'N 
	

p1; 

The Sr. A reli 
The D.E.ClSJ)1N.1 k1eo1ii Circle, Guiv:u111ti S. 

	

------------------ 	C fl Shill0II! 0. 
Sr.AO(' 
All lccolTIiCd Selviec liii iLiS 

 

,1 sst( i) ireCtO r TeleC°"1 

Q/o. i'll c Ci: ief Ge,: 	11 tat: ager, 
iC, i: ilIoi:j 793001 

No. 1St/13E 1C3 / p.S •.i 

- 



S 
	 /3 

566 	" SWAM V'S - ESTABLISHMENT AND ADMINISTRATION 
AM 

OW 
;S 	 n 

Consolidated Orders on Seniority 

Governmént of India, Departmezit of Personnel and Trainzn 
Office Memorandum No 22011/7/86-Estt (D), ded1he 3rdJul 

• 	'Instructions iss4'roii tine tQ:t e1ayihg4wn the principles for d,:S 
termining seniority of persons appointed to services and posts under the Cen-
tral Government have been consolidated in this Office Memorandum. Th 
original communications consolidated here are reproduced (items I to VII) at 
the end of this OM. 

/,- 

- 	 --- 	 '- 

"- ••-'•-- 	 '. 	 . . 	 ..:-'. 	 , 	 - .-' 	 -. 	 -- 	 '- 	 ' 	

:• 	
' 4 

Seniority of Direct Recruits and Promotees 

2.1 The relative seniority of all direct recruits is determined by the ort 
of merit in which they are selected for such appointment on the recommen( 
tions of the UPSC or other selecting authority, persons appointed as a result 
an earlier selection being senior to those appointed as a result of a subsequ 
selection. 

2.2 Where promotions are made on the basis of selection by a DPC, the 
seniority of such promotees shall be in the order in which they are recom-, 
mended for such promotion by the Committee. Where promotions are made 
on the basis of seniority, subject to the rejection of the unfit, the seniority of 
persons considered fit for promotion at the same time shall be the same as the 
relative seniority in the lower grade from which they are promoted. Where, 
however, a person is considered unfit for promotion and is superseded by a 
junior, such persons shall not, if he is subsequently found suitable and pro-
moted, take seniority in the higher grade over the junior persons who had 
superseded him. 

If "Provided that if a candidate belonging to the Scheduled Caste or the 
Scheduled Tribe is promoted to an immediate higher post/grade against a re-
served vacancy earlier than his senior General/OBC candidate who is pro-
moted later to the said immediate higher post/grade, the General/OBC 
candidate will regain his seniority over such earlier promoted candidate of the 4 
Scheduled Caste and the Scheduled Tribe in the immediate higher post' 
grade."] 

2.3 \Vhere persons recruited or promoted initially on a temporary basis 
are confirmed subsequently in an order different from the order. of merit indi-
cated at the time of their appointment, seniority 2[  would be determined by the 
order of merit indicated at the time of initial appointment and not according to 
the date of confirmation]. 

Added vide 0.1., Dept. of Per. & Trg.. O.M. No. 2001 I/1/96-Estt. (D). dated the 30th 
January, 1997 and takes effect from 30th January, 1997. 

Modified vide G.L, Dept. of Per. & Trg., O.M. No. 2001 1/5/90-Estt. (D), dated the 4th 
November, 1992. 
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TeLc.m:s 	I I 	 Circle, Shlll.,...793001 
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10T New Delhi 1ttt' Ne, 274/_,. 
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•., •a.•... ;8ri l(arXketj,.$.s 

Sri S. s ohl l ya, 	s . S . 
09-0992 

• 	.50 
. 

•Sri Kr ~is,hna Kaketi, 	S.S. 
0219 

. 

f  

	

Sj1 flamendra Kr. Ce),, 	S.s 
• 	''°! 	 . 	 •.• 

01-04_93 
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09-0992. •• 7 	.,Srj Sarat Ch. 	13an1a, I,SG(pr 
0909...92 

• 	 , 	 8, 
. 	 Smt Nila flutta Purkaya8tha 	UPC 

 Sri. Meg 13ahadur Tha,a, 	IJDC 
0909_92 

 St I'lahamaya Cheufthury, Unc, 
09-09...92 

Snit Mu11jk 	ChtterJe, UIiC 
01-11..92 

,. O9-092 12, Sri B. Rey ChOUdhury.Ui.i 
 Sri Saurindra Kr Js, 1JPC 	'' 

 

t.•j 	P1-O6.-93.. '1 
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• 	. . 
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0l-r6..g 

21 ..7 Sri 	.'Lhakar,LC 
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. • 	
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": 	, 
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'• 
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02-02-93 
32 • Sri J. 	Syinl I r'h. 	LDC 0970_92 
33. Smt fl..a4a/Lt,C 	

• 

. 

01-02-93 	• 	
. ri U.K. Mrwein, LtC 	 01-01-93 

35. 	Smt 'S Nany, LPC 	 01-02-93 

I ' 
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DEPARTMENT OF riILECOMMUN1CArfiONS. 
OFFiCE OF THE GENERAL MANAGER TELECOM DISTRICT 

MEGHALAYA SSA 
SHILLONG 

No: E-661G r-I V/ Revèrsion/CTO/22 
	 Dated at Shillong, the l June 2000 

in pursuance of DoT order No: 22-6/94/TE-I1 (Vol iii) dated 30=12-99 forwarded 
vide CGMT Shillong's No: EST/BE-504/ Rig/Pt-I dated 27-1-2000, Sri J.S.Thymthai 
who is ineligible for Grade IV promotion in accordance with the procedure prescribed 
vide DoT order No: 22-6/94-TE 11 dated 13-12-95 is hereby reverted toGrade Ill cadre of 
TOA (TL) with effect from the date of issue of this order., 

On reversion to Grade 111 post, the pay of Sri J.SThynithai will be protected 
under the provision of FR 31 and the additional pay may be treated as personal pay, 
which should be, adjusted in future increments. 

(S.S.Sund'ram) 
GcneralManagcr. Telecom District 

Meghaiaya Shillong. 

Copy to: 

The CGMT North Eat Telecom Circle, Shillong For information. 
The Sr. AO (A&P) OIo GMTD Shullong. 
The STT CTO Shillong 
Sri J.S. Thynithai O/o STT CTO Shillong. 
Seetary LJCM Staff side 0/oSDE Trunk Shi1lon.g 

'Secrtary NFTE Class Iii, Shillong, 	D/ 
7. Secretary FNTO Class Ill, Shiliong. 

(S.S.Sundaram) 
General M aiiagcr Telecom District 

Mcghalaya Shillong. 

p 
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CE I)EPARrFMENTOFTELECOMUN1CMlONS 

 OF 1 lIE GENERAL MANAGER I ELECOM DIS 1 RIC f 
MEGHALAYA SSA 

SII1LLONG 

No: E-45/10% I3CRIGr-1V/ Reversion/I 	 D.ated at Shillong, the 1st June 2000 

In pursuance of DoT order No: 22-6/94/TE-11 (Vol Ii1)datcd 30-12-99 forwarded 
vide CGMT Shillong's No: EST/BE-504/ Rig/Pt-I dated 27-1-2000, Sri J.C.Roy who is 

ineligible for Grade IV promotion in accordance with the procedure prescribed vide DoT 
order No: 22-6/94-TE II dated 13-12-95 is hereby reverted to Grade 111 cadre of TOA 
(General) with effect from the date of issue of this order. 

On reversion to Grade Ill post, the pay of Sri J.C.Roy will be protected under the 

provisioniF1r3 1 and the additional pay may be treated as personal jay, which should 

be, adjusted in future increments. 

(S.S.Sund ram) 
General Manager Telecom District 

Mcghalaya Shuliong. 

Copy to: 

I. The CGMT North East Telecom Circle, Shillong for information. 

The Sr. AO (A&P) Olo CGMT Shillong. 
The AGM (A) O/o CGMT Shillong 
SS Staff Section O/o GMTD Shillong. 
Sri J.C.Roy O/o CGMT Shillong. 
E-8/J1'&P File 
Setary LJCM Staff side O/o SDE Trunk Shilloiig. 

~0:/Secretary NFTE Class 111, Shillong. 
9. Secretary FNTO ClassIll, Shillong. 

(S.S.Sundaram) 
General Manager Telecom District 

Meghalaya Shullong. 
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DEPARTMENT OF. TELECOMMUNICATIONS 
NORTH EAST TELECOM CIRCLE 

• Regional Joint Consultative Machinery 
XXVI— MEETING 

• 	.... Date::' December20, 1999..::.,;  

Place: Shillong 

MINUTES 	. . • 

A. 
The 26 thi Meeting of the Regional JCM of the NorthEast Telecom Circle was held on the 20 

December, 1999 at Shillong under the chairmanship of Shri S.A. Vishwanathan, CGMT, NE Telecom 
Circle. The following members, officials and others attended the Couticil meeting. 

Official-side Moinbers 	 Staff-side Members: 

Shri D.R. Nongrum, GM(Fiii) 

Shri M.Bhargava,SE(Civil),Sll, 

Shri G.N. Clivise AGI\1 (Admu), 

Others 

S/ui S.S. Sundw'wn, GMT-Shillong 
S/wi A. K. Mitra, SE(Civil) Si/c/mr, 
SI,,'! J. 13. Sing/s, EE(Civil), Silclu:r, 
S/sri S. B)sattacheijee. ADT (Bldg.), 
S/ui S. Pa!giri. ADT (Es!!) 

Shri Prabir Dutta, Leader, ( Staff-side), 

Shri Narnyati Cliakraborty, Secy.( Staff-side), 
Shri Gopal Das, Shillong, 

Slirl M. Kulla Singh, Manipur, 
ShrI G. Dovery, Shillong, 

Sun M. BuddlilSingli, Dimapur, 
Shri S.S.T. Gashuiga, Shillong. 
Shri S. Lyngdoh, Shillong. 

Others: 
S/sri B. LahA'ar, Circle Sccs'ctary 
S/sri Swapanl,akraborty. cS-.4 I TEU-Ill (Na,iibowliri) 
S/ui K R Slsar,na, CS, NUTEE-1V 
Shri S.K. Gos.wanui,DS ,IITEU-IJ' 
S/ui D13.Dutta, CS.AI7TEU-IlI.. 

The Chairman, Shri S.A. Vishwanathan, CGMT Shillong expressed satisfaction over the progresses 
made in the year 1999 and hoped that the new milienniuni shall usher with further progresses of implementing 

the schemes in the Circle). . 

The staff side (through their leader) also reciprocated the welcome gesture of the Chairman 
and he also hoped for improvement of the services in the Circle. Again, hettt1iat the 

updated SSA-wise List ofAssets in the whole Circle as per format submitted by staff-side 

has not been supplied to Unions and requested that this be done at the earliest. 

13 / 4-94 	 Encroachment Of Telecom (DTO1 Land By A.P. Minjrj 
The entry into the DTO, Bomdila is being obstructed by an encroachment of the AP Minister. 

The Departmental land ñ'iay be fenced by high boundary walls. 
SE ( C)Shg 	The four sides of the land, have been fenced and construction oft/se 4-storey DTO building 
GMTD-ITN 

I 	(G-DTO, I-SDOT Office, and also the staff quarters of Ty-! (4 ,uos.). Ty-/JI and Ty-li (one 

ADT (B)j 	no.eacli)for which the construction has started. 	 • 
CLOSED. 

	

--.... 	- '........-..-'- 
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cables. A lii:''e number of the comss:cctions have been smiled and a large number of cables (lismalsi/ed. The scsi of the job s/mil be j)rogmessively completed. GMTD-Aizawl will be asked 
to seist progress report in this :mmtler. 

•1' 

- 	S 	 CLOSED 

8 /12-99 Construction of il3-cum- Holiday ilonie at Moreli: 
11 is urged that 113-curn-n Holiday Home at Moreh in Manipur should be constructed at the 

vacant land at Moreh Telephone Exchange! Satellite Complex at the earliest. 
This is very essenfial to accommodate the frequently visiting touring staff and visiting 

GM1D-I1 1  Telecom staff for their safety ensuring availability of accom.mdation easily. 
SE(C)SC Space at the said locations is vemy limited. 	Now, only 3 'three, Ty-Il + 3 (Three Ty-IJO 

quartems l:ai'e lice?: estunated and awaiting sanction. Evem: i/sd:, the matter sisailbe examimsed - on completion oft/se new construction works in at the side and if the Tyil quarters can be 
converted into time 1/3111oliday Ilomne. Also; it will be examined if the existing quarters can be 
con t'eried into 7v4 quarters. 

9/12-99 	Posting of JTOs (AS'I"l's') in SFMSS-32 Systems 
As per DoT, ND letter no 19-2196/i'E-11 dated 27-297, 6 (six) posts of iTO (ASTI's) are 

required to be posted in the SFMSS-32 line system for operationand maintenance. 
GMWSIl 	

As no ITO is available under the SiT, Shillong , two Sr. TMs are posted to man the said 
AD 1(1) system without any monetary benefit. But in our neighbouring Circle, Assam, such officials 

posted against these posts are upgraded to Grade- IV officials in the scale of Rs.6500-200-
10500. 

It is urged that both the offlcials posted against the posts of ITO (ASTI's) at Shillong 
snouiu aiso DC upgraded to (Jr-tV posts early. 

Upgradation to Grade - IV post is against 10% of the officials who got 13CR., the granting 
oft/ic Officiating Scale of Pay s/sall be examined, if Rules permit. 

10/ 12-99 Pro:iio(ioii of Sr. Officials to Grade— IV at par with Jm:lors: 
As per departmental guidelines, promotion to the cadre of Grade-1V in the pay scale of 

GMTD-S1I Rs.6500-200-10500 should be done basing on the seniority in the basic 	adre and without any 
ADT(T) reservation for SC/STs. 

LAD1'm At CTO Shillong, one junior official has been promoted to the cadre of Grade-IV without 
taking into consideration of the above factors. It is, therefore, urged that senior officials 
should be promoted accordingly from the same by creating the required numbers of 
superannuary posts in order to end the discrimination at an early date. 

7/se a/move 'deviatio,: 'front the L)ol' guide/uses has been noted by the admusistrat ion and 
the GMTShillomsg s/sail be asked to look into the mailer and rect/jm the same in case of(ss:' af 
of commnissio,: or omission,  

11/12-99 Iiiordiiiafe J)clay in SanctIoning of lIlA, Scooter, Cycle and WC 	dvaiices: 
It is observed that staff applied for the above advances are a;ways delayed for months 

DFA together, sometimes; even years. It is urged that Ike same may be sanctioned in time to avoid 
ACAO-BGT the haiassmcut to staff. 	 -- 

1-184 is sanctioned in NET Circle on priosity and evemy year, additional finds are asked 
for and (liSbursed. ,llloumseui of fummd in respect of Scooter, Cycle and J4'C advaisces is vesy 
isuich less from Directomaic. 	EfJbrts are regularly made for additional fu,:d for Scooter 
AdvanceStaff-side also requested for supplying 	to them the 	SSA -wise Waiiim:g List of -. 
Advwsce aplicants 	 S 	- 

12 / 12-99 Grant of Temporary Status to Casual Labourpendirip. post 1985 and TDM,Shiliong 
letter no. E-38/1'y. Stalus/ Coiiflri:iathon/21 dated 30.9.93 	In response to Circle Office 	- 

S 

GM'ID-SH letter no. STB-27/ Labour/ TE-Corr. dated26.8.93. 
ADT(Est) It is observed that both the offices are violation from their own office orders and thus 

harassing the poor labourers for years together. 	It is urged to settle the case as early as 
possible. 

This matter is not wit/sin the purview of the Regional Council to decide upon. 

S / 	S 	 CLOSED 

10 
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17/12.99J)griditioll
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Agartaja Tciclione Excliaiige having one ID with a c'apaci 
	of ony 3 (tlffee) sea 

GTD.AC• 	Recently one ID 
has been provided at Sancliar Nilay/AD Nagar, but no Care -taker has so far SE(C)Sc. 	

been posted. It is therefore suggested for upgradatiori of the existing lB at Agariala Exchange 1/ 	
ADTU) 	

and arrangement for Caretaket in Sanchar Nilay lB. it is further requested for constmc(1051 of Transit lB and Transit Quarters at Agartala. 
T/,e,e is no space for additional set of acco,,zmodat ion at 4gartala Exchange .For/B at AD 

Nagar, the GMTD agartala is arranging for posting of a care-taker and also to examine the 
oilier proposal. It was also proposed to make physical verca/jon at the time 

of next RJCM meeting schedu/ed i'o be held liexI at Agartala, 

18/12.99 lntroduc(iQ,iofModer,,Tlf 

DGM(P) 	

DoT ,ND in its letter no. 2-05/98 PHA di 4-2-99 has decided to provide pagers to flel DFA 	
line staff in NorthEast Telecom Circle alongwith other 

5 Circles. The field CGM5 are 
AD l(Op) 	

authorized to provide pagers on the scale of 50 (fifly) pagers per area GM(T in 
the concensed Teleconil Telephone Circles, It is therefore requested to implement the said scheme in this 

Circle for improvement in rectification of faults. 

It is not possible to implep,,e,,t the said Sc/,en,e since there is no pager service in the Circle. The Possibility of ce//it/ar Phone s/still be examined, - 

The next meeting shaH be held at Agartala in the month of 
April next year. 

.N.CHYNE) 

SECRETARI;RJCAI 
N.E. Telecom Circle 

% CGM Telecom, S/s/hong. 
No. Tll'r/RJc,iff/..ErJNG26/V9 

Dated S/si/Ion8, the 	T 11 J(USUQry 2000. 
Copy to 

1 /11/ i/se Regional Jflf iifensbers for infrn,aijon and necessary act/oi,, 4/1 GMTDS h, NET C!rC 1eJDECTSD (WET), Gimivis/sagi; TIme Supdt. Emigineer, Teicco,,, C/si! C'irck, S/si/long/Si/c/sw i/se Dy. Gui c'I'laflflh,,g,,/4 CO-S/si/long; 	 . The 	
T('OP.)//WT(CP)/ADT(GeI:l.CO,Shiillo,ig; 

The co!:cerl,ed author/ties marked against each/ic,,, are requested to klisdly se::d In their comnuzeIftil Camp!iQis ce to this officeforpengsai of the CGMT at least before the end ofIruary 200g.  

(S.PATGJRJ) 
ASS4 Director Telecom (Esit), 

% CGAIT, Shiiong, 
Phone: 22244g, Fax-fl 7202 
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